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HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION

Shimla, the 5th February, 2020

No. HHC/Admn. 6(23)/74-XVII.—Hon’ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Civil Judge-cum-JMIC (IV), Hamirpur, H.P. as Drawing and Disbursing Officer in respect
of the Court of Civil Judge-cum-JMIC, Barsar, H.P. and also the Controlling Officer for the
purpose of T.A. etc. in respect of the establishment attached to the aforesaid Court under Major
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head “2014 Administration of Justice” during the maternity leave period of Smt. Monika Sombal,
Civil Judge-cum-JMIC, Barsar, H.P. on and w.e.f. 27-01-2020 to 24-07-2020 with permission to
prefix Statehood day and Republic day (after flag hoisting ceremony) fell on 25-01-2020 and
26-01-2020 or until she returns from leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION
Dated the 29th January, 2020

No. HHC/ Estt.3(472)/96.—16 days earned leave on and with effect from 03-02-2020 to
18-02-2020, with permission to prefix second Saturday, Sundays and 1st batch special casual leave
w.e.f- 11-01-2020 to 02-02-2020, is hereby sanctioned in favour of Shri Avnish Kant Tiwari, Court

Master of this Registry.

Certified that Shri Avnish Kant Tiwari is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Avnish Kant Tiwari would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,
Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION

Dated the 24th January, 2020

No. HHC/ Estt.3(517)/2001.—04 days earned leave on and with effect from 18-12-2019 to
21-12-2019, with permission to suffix Sunday fell on 22.12.2019, is hereby sanctioned, ex-post-
facto, in favour of Smt. Mamta Rao, Secretary of this Registry.

Certified that Smt. Mamta Rao has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Mamta Rao would have continued to officiate the same post of Secretary
but for her proceeding on leave.

By order,
Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION
Dated the 29th January, 2020

No. HHC/ Estt.3(532)/2002-1.—13 days earned leave on and with effect from 03-02-2020
to 15-02-2020, with permission to affix Sundays falling on 02-02-2020 and 16-02-2020, is hereby
sanctioned, in favour of Shri Subhash Kumar, Court Master of this Registry.

Certified that Shri Subhash Kumar is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Subhash Kumar would have continued to officiate the same post of Court
Master but for his proceeding on leave.

By order,
Sd/-

Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001
NOTIFICATION
Dated the 22nd January, 2020
No. HHC/ Estt.3(628)/2009-loose.—04 days commuted leave on and w.e.f. 13-01-2020
to 16-01-2020, with permission to prefix Second Saturday and Sunday fell on 11-01-2020 &
12-01-2020, is hereby sanctioned, ex-post-facto, in favour of Smt. Rita Thakur, Deputy Registrar of

this Registry.

Certified that Smt. Rita Thakur has joined the same post and at the same station from where
she had proceeded on leave after the expiry of the above leave period.

Certified that Smt. Rita Thakur would have continued to officiate the same post of Deputy
Registrar but for her proceeding on leave.

By order,

Sd/-

Registrar General.

AGRICULTURE DEPARTMENT
NOTIFICATION
Shimla-2, the 21st January, 2020
No. Agr.B-F(1)1/2018.—In partial modification of this Department’s Notification of even

number dated 14th May, 2018, the Governor of Himachal Pradesh is pleased to change the name of
Zero Budget Natural Farming (ZBNF) to Subash Palekar Natural Farming (SPNF), which has been
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adopted as a mean to meet the targets of “Prakritik Kheti Khushhal Kisan” Yojna and further to use
PKKKY/PK3Y as the abbreviated name of the Yojna, with immediate effect.

By order,

Sd/-

Principal Secretary (Agri.).

AGRICULTURE DEPARTMENT
NOTIFICATION

Shimla-2, the 21st January, 2020

No. Agr.B-F(1)-1/2018.—In partial modification of this Department’s Notification of

even number dated 23rd Jan., 2018 and 5th April, 2018, the Governor of Himachal Pradesh
is pleased to modify the earlier constituted Task Force for Promotion of Organic Farming/Zero

Budget Natural Farming to Task Force for Promotion of Natural Farming

Pradesh as under:—

in Himachal

1. | Chief Secretary to Government of Himachal Pradesh Chairman

2. | Additional Chief Secretary/Principal Secretary/Secretary (Agriculture) |Member
to the Govt. of H.P.

3. | Additional Chief Secretary/ Principal Secretary/Secretary (Animal |Member
Husbandry) to the Govt. of H.P.

4. | Additional Chief Secretary/ Principal Secretary/Secretary (Forests) to | Member
the Govt. of H.P.

5. | Additional Chief Secretary/Principal Secretary/Secretary (Horticulture)| Member
to the Govt. of H.P.

6. | Additional Chief Secretary/ Principal Secretary/Secretary (Rural |Member
Development & Panchayati Raj) to the Govt. of H.P.
Director (Rural Development & Panchayati Raj) to the Govt. of H.P. | Member
State Project Director, PKKK Yojna to Govt. of Himachal Pradesh Member

. | Director Agriculture Himachal Pradesh, Krishi Bhawan Shimla-5 Member

10. | Director Animal Husbandry Himachal Pradesh, Shimla — 5 Member

11. | Director Horticulture Himachal Pradesh, Shimla — 2 Member

12. | Director (Research) CSKHPKYV, Palampur H.P. Member

13. | Director (Research) UHF Nauni, Solan H.P. Member

14. | Managing Director, H.P. State Agriculture Marketing Board, Shimla-2|Member

15. | Executive Director, PKKK Yojna, Krishi Bhawan, Shimla -5 Member Secretary

All other terms and references for the Task Force will remain same as notified earlier.

By order,

Sd/-

Pr. Secretary (Agri.).
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ADVERTISEMENT BYE LAWS 2020 OF DHARAMSHALA
MUNICIPAL CORPORATION

NOTIFICATION
Dated: the 17" February, 2020

DMC/Estt(A)7-2/2020.—1. Title & Contents:—(i) These Bye laws may be called the
Municipal Corporation, Dharamshala Outdoor Advertisement Bye-laws 2020.

(ii) These Bye laws shall come in to force with immediate effect within the limits of
Dharamshala Municipal Corporation after the notification by the Government of Himachal Pradesh
in the official gazette.

2. Definitions.—In these bye laws unless the context otherwise requires:—
1. “Act” means Himachal Pradesh Municipal Corporation Act 1994.
2. “Corporation” means Dharamshala Municipal Corporation (DMC henceforth).

3.  “Advertisement" shall mean any work, letter model sign, device or representation
supported on or attached to any post, pole, standard framework or other support wholly or in part
upon or over any land, building or structure which or any part of which shall be visible against the
sky from some point in any street includes all and every part of any such post, pole, standard frame
work or other support. It shall also include any balloon parachute or other similar employed wholly
or in part for the purpose of any advertisement announcement or direction upon or over any land,
building or upon or over any street.

4. "Advertisement Regulation Committee" means Committee consisting of (a) Addl.
Commissioner/Assistant Commissioner, Municipal Corporation, Dharamshala, (b) Two Municipal
Councilors nominated by the General House of DMC (c) Executive Engineer, Municipal
Corporation, Dharamshala, (d) Senior Town Planner/Municipal Town Planner, Municipal
Corporation, Dharamshala (e) Executive Engineer (PWD), Dharamshala, (f) Branch in-charge
Advertisement, Municipal Corporation, Dharamshala and (g) representative of concerned Highway
Authority.

5. "Advertisement Zoning Plan" means the numbered plan signed by the Commissioner
and kept in this office defining the areas of special control and restrictions regarding the
advertisement applicable to such areas.

6. Area of Special control" means as area so defined in the advertisement zoning plan.

7. "Enclosed Land" shall mean the land which is wholly or for the most part enclosed
within the hedge fence, wall or similar screen or structure and shall not include any railway station
together with the yards and for Court thereof, whether enclosed or not, any public park, public
garden or other land held for the use or enjoyment of the public.

8. "Illuminated advertisement" shall mean any advertisement with self luminous by an
outside source of light, but not include an illuminated display of goods if such display:—

a. is of goods merely bearing labels showing the name of article of its manufacturer or of
other; and
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b. is made by lighting which is not, in the opinion of the Commissioner more than is
necessary to make the goods labels visible at night.

9. "Name Plate" shall mean an advertisement announcing the name of owner and or
name of occupier of a building and/or name of a building upon which such advertisement is fixed,
exhibited painted, pasted retained or displayed, provided that the size of the letters constituting such
advertisement does not exceed 2" in height and the total area does not exceed 4 square feet.

10. "Structure" shall include a post, pole, tree, bridge, embank and road surface and also a
tramcar, omnibus and any other vehicle any movable, board used primarily as an advertisement or
advertising medium.

11. “Schedule” means the schedule indicating the rate/fees for advertisements.

3.  (A) Regulation and control of advertisement.—No advertisement shall be erected,
exhibited, fixed or retained upon or over any land, building, wall, boarding, frame, post or structure
or place within the City without the written permission of the Commissioner granted in accordance
with bye-laws made under this Act.

Provided that no permission shall be required for any advertisement, which:—

(a) 1is exhibited within the window of and building if the advertisement relates to the trade,
profession or business carried on in that building; or

(b) relates to the trade profession or business carried on within the land or building upon
or over which such advertisement is exhibited or to any sale or letting of such land or
building or any effects therein or to any sale entertainment or meeting to be held on or
upon or in the same; or

(c) relates to the name of the land or building upon or over which the advertisement is
exhibited, or the name of the owner or occupier of such land or building; or

(d) relates to the business of a railway administration and is exhibited within any railway
station or upon any wall or other property of a railway administration; or

(e) relates to any activity of the Government or Union of India or the Corporation.

3. (B) Prohibition of Sticking, fixing hanging or painting bills, posters,
advertisement, notice etc.—(i) Hoardings, advertisement/ banners will not be allowed in the
acquired width of the National/ State highway and other schedule road and footpath as they cause

traffic hazard and are against the instruction of the Govt. of India and Hon’ble Court. Ii.

ii. No Hoarding, advertisements should be put at the place where effects endangers the
growth of flora and fauna. lii

iii. No hoarding, advertisement should be located in thickly wooded area and no any kind
of hoarding should be place on trees. Iv

iv. No hoarding, advertisement should exceed dimension size of 16 Sq. Meters.

v.  No hoarding, advertisement, banners should be put up in contravention of any law &
rules against the guidelines notified by any department.
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vi.  No hoarding, advertisement should locate near a water source.

vii. No hoarding, advertisement should be in the form of writing engraving nailing and
carving on any Natural of inanimate object.

viii. No hoarding, advertisement, banner will be allowed on the roofs of buildings.

ix. Only sign of premises are allow up to 3 Sq m. between slab and lintel of the building to
the occupier/ owner.

x.  Directional sign to Govt. offices religious places will be allowed by the Corporation,
The type, size and location of these shall be also approved by the Corporation. The DMC has to
keep in view requisite site clearness, so that there is no traffic hazard due to installation of such
board.

xi. The Corporation shall provide notice board for the purpose of sticking fixing or
hanging posters notice and advertisement, which shall be available for use on an application to be

made to the Commissioner on payment of fee provided for in these byelaws.

xii. No hoarding, advertisement should be located/ positioned on a sharp turn, “U” turn and
blind turns.

xiii. The beauty of nature for matters such as hills, rivers, trees and rock should not be
destroy by indiscriminate installation of commercial advertisement.

xiv. No writing/ defacing of retaining walls and parapets could be allowed.
4. Outdoor advertisement and road safety criteria

An advertisement device may be considered a traffic hazard:—

a. Ifitinterferes with road safety or traffic efficiency;

b.  If it interferes with the effectiveness of a traffic control device (eg. traffic light, stop or
give way sign);

c.  Distracts a driver at a critical time (e.g. making a decision at an intersection);
d.  Obscures a driver's view of a road hazard (e.g. at corners or bends in the road);
e.  Gives instructions to traffic to "Stop", "halt" or other (e.g. give way or merge);
/. Imitates a traffic control device;

g. Is a dangerous obstruction to road or other infrastructure, traffic, pedestrians, cyclists
or other road users;

h. Is in an area where there are several devices and the cumulative effect of those devices
may be potentially hazardous; and

i. If sitvated at locations where the demands on driver’s concentration due to road
conditions are high such as at major intersections or merging and diverging lanes;
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5. Control of the physical characteristics of advertising devices shall be as follows:—
a. Advertising shall not contain flashing red, blue or amber point light sources which
when viewed from the road, could give the appearance of an emergency service or

other special purpose vehicle warning light's

b. All lighting associated with the Advertising Device shall be directed solely on the
Advertising Device and its immediate surrounds.

c. External illumination sources shall be shielded to ensure that external 'spot' light
sources are not directed at approaching motorists.

d. Illumination of advertising device is to be concealed or be integral part of it.
e. Upward pointing light of the device shall not be allowed, any external lighting is to be
downward pointing and focused directly on the sign so that glare does not extend

beyond the Advertising Device.

/. The average maintained luminance shall be reduced to 0.5 candela or all together shut,
after 2300 hours (11pm) and sunrise by automatic timing devices.

g. Non-static illuminated Advertising Devices (flashing lights) are not permitted within
the boundaries of municipal roads.

h.  Moving, rotating or variable message Advertising Devices are not permitted within the
municipal boundaries as these cause a statistically significant distractive influence on
motorist's response times to external stimuli.

This permission criterion is not intended to apply to variable message displays used by road
authorities for traffic management or for displaying other corporate information. Variable message
displays located at bus stops or similar places where messages are directed at, and intended for
pedestrians (not motorists) are excluded.

6. Outdoor hoarding and their content criteria

The Municipal authority may take action to modify or remove any Advertising Device that
contravenes the following negative advertisements or that otherwise cause a traffic hazard.

List of negative advertisements:—
* Nudity

*Racial advertisements or advertisements propagating caste, community or ethnic
differences

* Advertisement promoting drugs, alcohol, cigarette or tobacco items
* Advertisements propagating exploitation of women or child
* Advertisement having sexual overtone

* Advertisement depicting cruelty to animals



ST, feATael UQel, 18 HRAx!, 2020 /29 HTE, 1941 10651

* Advertisement depicting any nation or institution in poor light

* Advertisement casting aspersion of any brand or person
* Advertisement banned by any law enacted by the Government of India.
* Advertisement glorifying violence

Advertisement that exploits the national emblem, or any part of Constitution of India, or the
person or personality of a national leader or a state dignitary.

* Destructive devices and explosives depicting items.
» Any psychedelic, laser or moving displays

* Advertisement of Weapons and related items (such as firearms, firearm parts and
magazines, ammunition etc.)

* Advertisements which may be defamatory, trade libelous, unlawfully threatening or
unlawfully harassing ¢ Advertisements which may be obscene or contain pornography or
contain an "indecent representation of women" within the meaning of the Indecent
Representation of Women (Prohibition) Act, 1986.

» Advertisement linked directly or indirectly to or include description of items, goods or
services that are prohibited under any applicable law for the time being in force,
including but not limited to the Drugs and Cosmetics Act, 1940, the Drugs and Magic
Remedies (Objectionable Advertisements) Act, 1954, the Indian Penal Code, 1860; or

* Any other items considered inappropriate by the municipal bodies.

For all categories of devices (except Category of devices which are directed at pedestrians),
text elements on an Advertising Device face should be easily discernible to traveling motorists.
This will minimize driver's distraction. Additionally, a sign shall be quickly and easily interpreted
so as to convey the required advertising message to the viewer and reduce the period of distraction.
The content or graphic layout exhibited on advertising device panel shall avoid hard-to-read and
overlay intricate typefaces and have letter styles that are appropriate. Under no circumstances
should device contain information in text sizes which would necessitate the driver or passenger in a
moving vehicle to stop, read and/or note down, which detrimental to the smooth flow of traffic and
distracting for the driver. All signs shall be so designed as to maintain a proportion where, as a
general rule letters should not appear to occupy more than 2% of the sign area unless otherwise
permitted by the municipal bodies.

7. Prohibited areas and areas of special control and restrictions there-on:
The Commissioner may:—

(a) by order prohibit the erection, exhibition, fixation, retention or display of any or any
class of advertisements in any street road or public park or park thereof or in any place
or public resort;

(b) regulate the erection, exhibition, fixation, retention or display any advertisements, in
any manner in the prohibited areas and areas of special control, in accordance with the
regulations indicated in the Advertisement Zoning Plans of the said areas.
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Explanation:—The restrictions indicated in the advertisement zoning plans shall be in
addition to those mentioned in the other clauses of the bye-laws.

8. Classification of advertisement devices.
The categories of the advertisement devices:—

Category 1: Large-format advertisement, mainly fixed on bill boards / uni poles and bridge
and flyover panels.

Category 2: Advertisement mounted on public amenities, like public toilets, garbage
collection points etc.

Category 3: Fleets, fliers and transport related infrastructure.

Category 4: Advertisement devices for self-advertising in commercial areas.

9. Outdoor advertising and structure criteria

Advertising Device structures including the foundations, for categories 1 and 2 devices,
shall be designed and checked for extreme wind conditions, earthquakes, soil bearing capacity etc.
and shall comply with relevant Indian structural design standards, codes of practice and Bye laws
guidelines. The designs shall be certified by an experienced and practicing structural engineer.
The supporting structure shall have a non-reflective finish to prevent glare.

The device structure shall be well maintained at all times. It shall be painted in colours that
are consistent with, and enhance the surrounding area and will be compliant with the criteria or

colours laid out earlier in the Bye laws.

Official road furniture such as official signs and delineator guide-posts shall not be used as
the supporting structure of an advertising device.

The name of the Advertising Device license holder should be placed in a conspicuous
position on the device.

10. Outdoor advertising devices and electrical connection

The electrical connections and components in all Advertising Devices shall be in
accordance with relevant Indian Standards and designed to ensure there is no safety or traffic risk.
No generator running on diesel/petrol/kerosene or any bio fuel, causing noise, air or water pollution
would be allowed for providing power for illumination of any outdoor advertising device.

10.1 Electricity from renewable energy sources.

To promote conservation of electricity, if the illumination at outdoor advertising devices
draws power from alternate renewable resources like solar power, such advertisement devices the
licensee fee/charges will be half of the actual fee.

11. Permissibility of different category of advertising devices

As per schedule-I
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12. Specific conditions

(a) No advertisement /hoarding should be placed in such a way that obstructs the mountain
and valley view of Dharamshala. In such case is found, the Commissioner can impose
a penalty as he deems fit not exceeding a sum of twenty thousand rupees and remove
the said advertisement.

(b) All advertisements outside the business area or the building which houses the business
can be erected only after permission from the Corporation.

13. Limitation for Disposal of Applications:—

Every application received as per provision of these byelaws shall be acknowledged and the
decision on it shall be taken within 7 working days from the date of receipt. If the decision is not
taken within the prescribed period, it will be presumed that the required permission is granted
subject to payment of due advertisement tax and license fee of the land use charges, wherever
applicable and compliance of other clauses of Byelaws.

14. Procedure to grant permission

All advertisements, over the size of 50 sq. feet, permitted over the Municipal land / building
shall be through tenders. The tenders can be of single or more hoardings. The tender shall be
invited by a committee to be headed by Commissioner or by his representative or in the exceptional
circumstances by private experts. The committee shall fix the following minimum things before the
tender;

(a) reserve price

(b) location of the site/sites

(c) size of advertisement

(d) past revenue collection

(e) number of sites

(f) period of tender.

The advertisement right shall be given for a period of 3 years or as may be decided. It shall
be terminable at 2 months notice without assigning any reason. In the event of default of any terms,
the same shall be terminable forthwith without any notice. The tender bid will include the

advertisement tax and rent for use of Municipal Corporation Land/Property. However, payment of
service tax or any other State/Central tax will be borne by the tendering agency / individual.

15. Procedure for obtaining permission-For grant of permission in respect of
advertisement of private property:

The application for permission from the Commissioner shall be accompanied with the
following documents:—

1. Written no objection certificate from the landowner of the person, legally authorized to
accord such NOC.
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2. Three copies of plan showing the location, norms and size of the advertisement /
hoarding etc. and a copy of the advertisement to be displayed.

3. The design and the structure shall be certified by a experienced and practicing
Structural Engineer who shall certify the safety aspect from the point of view of its
foundations which can bear extreme wind conditions, earthquakes, soil bearing
capacity and shall comply with relevant India structural design standards policy and
guidelines framed from time to time.

16. Fees on Advertisements

1. The advertisement fee shall be payable in advance annually / quarterly / monthly basis
as the case may be fixed by the Government / Corporation from time to time provided that if the
rate of fee is chargeable on annually, quarterly or monthly basis, the fractions thereof shall be

construed accordingly.

2.  New Advertisement shall not be exhibited unless the advertisement fee in advance as
per the condition of sanction is deposited.

3. Full monthly fee shall be chargeable if the advertisement duration is for more than 10
days. A month for this purpose shall be the calendar month-provided that where advertisement are
to be displayed for part of a year and the fees fixed in the schedule are for one year, the fees
payable part of the year shall be calculated on quarterly basis.

4. The fees shall be paid by the advertiser to the Dharamshala Municipal Corporation
before the erection of the advertisement.

Calculation of fees
The advertisement fees should be calculated on the basis of the following factors:

a. Category of the advertisement

b. Size of the advertisement
c. Location of the advertisement

The value of the factors shall be decide by the general house of the DMC for the first time
and future amendments can be done by the Advertisement Regulations committee.

13. Functions of the Advertisement Regulation Committee

I.  The advertisement Regulation Committee shall identify the area of special control and
prepare advertisement / zoning plans indicating the categories of advertisement devices
permissible in different areas of Special Control.

II. In case any practical difficulty arises with respect to implementation of these byelaws
of the zoning plans, the matter shall be referred to advertisement regulation committee
who shall on reference consider and make suitable recommendations to the
Commissioner for the decision.
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14. Jurisdiction
All disputes shall be subject to the jurisdiction of the concerned Civil Courts only.
15. Indemnity

A licensee/sign owner/applicant (licensee) shall be required to indemnify the Municipal
Authority for the designated Advertising Device and activities against all actions, proceedings,
claims, demands, costs, losses, damages and expenses which may be brought against, or made upon
the Municipal Authority which arise as a result of the installation or existence of an Advertising
Device. The advertisement shall always be responsible for any injury or damage caused or suffered
by any person or property arising out of or relating to the display of device / advertisement and the
consequential claim shall be borne by the advertiser who will also indemnify and safeguard the
Municipal Authority in respect of any such claim or claims.

16. Insurance

*  The Licensee in case of Category 1 and 2 Advertising Devices shall provide a public
liability insurance policy for their respective rights, interests and liabilities to third
parties in respect of accidental death or bodily injury to person(s) or damage to

property.

*  The public liability Policy of Insurance shall be for an amount as specified by
Municipal Authority for any single event (or such higher amount as may be notified in
writing by the Municipal Authority from time to time) and on the terms specified by
the Municipal Authority.

17. Appeals

17.1 Appeal against any decision of the Commissioner relating to display of advertisement
or any matter related thereto shall lie before the Administrative Secretary, Local Government
Department. 17.2 Before lodging an appeal, the affected person shall seek a review of the decision.

Schedule-I Permissibility of different category of advertising devices 9.1 Category 1-Devices
Sr. No. Description of device Status

Permitted Subject to  Not Permitted
General and Specific
Permission Criteria

1.1 Billboards/Unipoles/Bipoles
L Industrial Area Permitted
IL. Commercial Area Permitted
1. Recreation areas Permitted
IV. Crematoriums and Burial grounds Not Permitted
V. Transportation areas like airports/rail Permitted

terminals/bus terminals/truck terminals etc

VL Other arecas like residential area, Not Permitted
Institutional, heritage, monument etc.
including mixed land use.
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VIIL On rooftops of residences Not Permitted
VIIL On mobile vans for purposes of advertising Not Permitted
1.2 Trivision
I Railway Bridge Panels Permitted
II Flyover panels Permitted
1.3 Building Wrape
1 Commercial Area Permitted
II Recreation areas Permitted
111 Other arecas like residential area, Not Permitted
Institutional, heritage, monument etc.

including mixed land use.

DHARAMSHALA MUNICIPAL CORPORATION

(CONTROL AND REGULATION OF MUCK DUMPING) BYE-LAWS, 2019

NOTIFICATION
Dated: the 17" February, 2020

Preliminary

DMC/Estt.(A)7-1/2020.—1. Short title, commencement and application.—(i) These
Bye-laws may be called, “Dharamshala Municipal Corporation (Control and Regulation of Muck
Dumping) Bye-laws, 2019.”

(if) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(extraordinary) Himachal Pradesh.

(iii) These Bye-laws shall be applicable within the jurisdiction of Municipal Corporation,
Dharamshala as defined from time to time.

2.

(@

)

(©)

@

Definitions.— (i) In these Bye-laws, unless the context otherwise requires:—

“Act”- means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of
1994) as amended from time to time.

“Applicant”- means any person applying for permission for dumping of muck in the
authorized dumping places as specified by the Corporation.

“Authorized Officer”-means any Officer/official duly authorized by the Corporation
or its Commissioner under these Bye-laws.

“Muck”- includes earth or stone, material of any description or any rubbish or polluted
or obnoxious matter or debris including building, construction waste.
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(e) “Place”- means authorized site specified by the Corporation for dumping of muck.

(f) “Special Judicial Magistrate First Class”- means the Judicial Magistrate having
jurisdiction over the area of Municipal Corporation, Dharamshala under the Act.

(g) words and expressions used in these Bye-laws, but not defined herein, shall have the
meaning respectfully assigned to them under the Act.

3. Prohibition on muck dumping.—(i) No person, either by himself or through any
other, shall knowingly or otherwise, throw or cause to be thrown any kind of muck in any place
other than the place specified by the Corporation for dumping of muck within the area of the
Municipal Corporation.

(if) Any person found dumping muck at non-specified site or at specified site without any
permission shall be liable for penalty under these Bye-laws and the vehicle or tools used for such
dumping shall be liable for impounding.

3. Procedure for application and grant of permission.—(i) Applicant intending to
commence construction within the area of the Corporation, shall in writing submit detailed
estimate of muck to be generated from the plot/construction site to the Corporation on the
prescribed proforma annexed with these bye- laws as Appendix-I at the time of submission of
his/her building map/plan for sanction. However, in the case of repair of building or in the case
where no planning permission is required, the permission for dumping debris shall be obtained
from the Corporation authorities by moving an application mentioning therein full particulars of the
applicant, location of the building and the estimate/quantity of muck to be generated on proforma
annexed as Appendix- II.

(if) The estimate submitted by the applicant shall be verified by the concerned Junior
Engineer (Civil) of the Corporation after spot inspection and thereafter shall be sent to the
Executive Engineer Municipal Corporation for raising the bill and for according necessary
permission in favour of the applicant.

(iii) The permission for dumping of debris shall be accorded only after the receipt of the
entire billed amount from the applicant in the Corporation’s account.

(iv) The place for dumping of muck shall be communicated to the applicant by the
Corporation authorities in writing on prescribed proforma (Appendix-III). The name of the
place/site for dumping of debris by the applicant shall also be depicted in the planning permission
letter. Further, intimation of the same shall also be given to the Executive Engineer of the
Corporation or to the concerned agency or the contractor hired or engaged by the Corporation for
managing the dumping site.

(v) During transportation of the muck, a person shall have to carry the original copy of the
permission letter affixed on the windscreen of that vehicle and the same shall have to be shown to
the authorized officer of the Corporation at the time of inspection. However, in case of manual
transportation of muck the person carrying the same shall have to show the original sanction to the
inspecting staff/authorized officer at the time of inspection.

(vi) There shall be a restriction on movement of the vehicles carrying muck after the sun
set and before the sun rise. The normal timings for dumping muck in the dumping site will be
between 9:00 am to 5:00 pm However, in case of exigencies and in view of traffic regulations in
the area, the Corporation may relax such timings.
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(vii) Nobody shall be permitted to carry the digging and excavation of plot or land after sun
set and before sun rise. However, the Corporation in the larger public interest or in the case of
exigencies may relax such imposition/restrictions, on receiving written request from the applicant
or the concerned agency or the authority.

(viii) The person, after obtaining the planning permission of building map from the
competent authority or before raising the construction at site, is required to install a painted board
of the size  of 3' x 2' indicating therein the number and date of the sanction, commencement of
construction and hours during which construction can be carried out, time when excavation can be
done, name of dumping site allotted to the applicant for the purpose of dumping muck, nature of
sanction etc.

(ix) The Engineering Branch of the Corporation shall prescribe the conditions relating to
muck generation from the plot, grant of sanction for muck disposal and condition relating to
affixing of board at site giving therein the detail as mentioned in clause (viii) at the time of
grant of building sanction.

5. Rates for dumping of muck.—The following rates shall be applicable for dumping of
muck in the specified places.

(/) Per cement bag 5/- per bag

(if) Pickup 150/- per Pickup

(iii) Tipper light duty 300/- per Tipper

(iv) Tipper Heavy duty/Truck 500/- per Tipper/Truck.

An increase of 10% on these rates shall be applicable after every financial year which shall
be notified by the Corporation separately.

6. Duties and responsibilities of the applicant/owner.—(7) It shall be incumbent upon
the owner to make available all the sanctions/permission granted by the competent authority to the
person so hired or engaged by him for dumping of muck in the place(s) specified by the
Corporation.

(if) Whosoever is found dumping muck at a place other than the places and in
contravention of conditions specified by the Corporation, the owner and the person caught dumping
the muck shall be liable jointly for penalty under these Bye-laws.

(iii) At the time of transportation of muck, the person concerned shall make available the
permission to the inspecting staff at the time of inspection of vehicle without causing any
hindrance.

7. Impounding of vehicle.—(i/) The authorized officer or the police authority having
jurisdiction within the Corporation, either on the information received by himself or through any
other source immediately on receiving such information, may stop and inspect the vehicle carrying
muck for the purpose of ascertaining the required permission at any point of time and impound the
same if found violating the provisions of these Bye-laws.

(if) The vehicle shall only be released in case the registered owner of the vehicle applies
for compounding of offence(s) under these Bye-laws.



ST, feATael UQel, 18 HRAx!, 2020 /29 HTE, 1941 10659

(7ii) The official impounding the vehicle shall immediately report to this effect in writing
either to the Commissioner/Joint/Additional Commissioner or Divisional Forest Officer
(Tree Officer) of the Corporation and keep the same in custody at the place designated by the
Corporation till it is not released to the registered owner. The halt charges of the vehicle at such
designated place shall be levied at the rate of ¥ 1000/- per day payable by registered owner to the
Corporation in cash or through demand draft.

8. Compounding of offences.—All the offences punishable under these Bye-laws may,
before, the institution of prosecution, be compounded by such officer as may be authorized by the
Corporation or its Commissioner in this behalf, on payment of such sum as may be specified by
such officer under these Bye-laws.

9. Offences to be tried summarily.—The offences, which are not compoundable, shall
be tried in a summary manner by the Special Judicial Magistrate First Class under section 383 of
the Himachal Pradesh Municipal Corporation Act, 1994 read with Section 260 of the Code of
Criminal Procedure, 1973.

10. Penalty.—(i) Whosoever, is guilty of dumping muck at a place other than the place(s)
specified/notified by the Corporation, the rate of penalty shall be ten times at the first instance,
twenty times at the second instance and for the third instance or thereafter the amount of penalty
shall be thirty times of the actual rate of dumping as fixed by the Corporation as per Clause 5 of
these Bye-laws.

(if) In case of repeated violation, in addition to penalty as specified above, the owner at
whose instance the construction/excavation work is carried out and is found dumping the muck
illegally or without the permission of the competent authority, as the case may be, shall also be
liable for disconnection of water, electricity and others civic amenities and the Commissioner may
request the competent authority for withdrawal of recognition and registration if any granted in
his/her favour including withdrawal of building sanction granted in favour of the owner
concerned.

By order,
Sd/-

Commissioner,
M. C. Dharamshala

Appendix-I

[See Bye-law 4(i)]

Performa for estimation of Muck generation— Plot/ site development

1. Name of the builder/owner/incharge of the
plot/ land/ project etc.

2. Area and Kh. No. of the plot/land/project

3. Location of the plot/land/project including
Municipal Ward.
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Date :

Place :

Whether owner or builder or otherwise
please specify.

Estimated quantity of muck to be generated.
(quantity must be specified in cubic metres)
alongwith estimate duly signed by the
authorized person.

Appendix-11

Signature
(Name and Address of the applicant)

[See Bye-law 4(i)]

Repair/Reconstruction of existing building

1.

Date :

Place :

Name of the builder/owner/incharge of the
Plot/ land/ building etc.

Area and Kh. No. of the plot/land/building

Location of the plot/land/building including
Municipal Ward.

Whether owner or builder or otherwise please
specify.

Estimated quantity of muck to be generated.
(quantity must be specified in cubic metres)
alongwith estimate duly signed by the
authorized person.

Signature
(Name and Address of the applicant)
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Appendix-ITI

[See Bye-law 4(iv)]
Muck Dumping Permission

1. Applicant

2. Purpose : Site Development/Repair or reconstruction of Building/ Other
3. Estimated quantity of muck : Quintal/Tonnes

4. Authorized dumping site

5. Location

6. Ward No.

Date : Signature

(Executive Engineer/Municipal Engineer)
Dharamshala Municipal Corporation.

Copy :
1. SHO, Dharamshala.

2. Tree Officer, DMC.

HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION

Shimla, the 15th February, 2020

No. HPERC/414/(Security Deposit).—WHEREAS the Himachal Pradesh Electricity
Regulatory Commission (Security Deposit) Regulations, 2005 published in the Rajpatra, Himachal
Pradesh, dated 30th March, 2005 hereinafter referred as “the said regulations” and subsequently
certain amendments were also incorporated in the same;

AND WHEREAS HPSEBL has submitted that the initial security deposit rates were notified
long back during the year 2005 based on the tariff applicable at that time which has increased on
year to year basis and accordingly these rates need to be revised in order to have secured amount
with HPSEBL for consumer defaulting due to various reasons;

AND WHEREAS HPSEBL further submitted that the provision of regulations 6 of these
Regulations provides for review of security in respect of those consumers having poor credit rating,
the regulations does not provide for revision of security for the consumers whose credit rating are
not poor but the monthly bill has increased manifold due to increase in consumption, revision of
tariff etc.;
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AND WHEREAS in relation to the proposals submitted by HPSEBL, the Hon'ble High
Court of HP has also expressed its considered view on suggestions/recommendations of HPSEBL
that these proposals need to be approved by the Commission;

Now, THEREFORE, the Himachal Pradesh Electricity Regulatory Commission in exercise of
the powers conferred under in sub-section (3) of Section 181 of the Electricity Act, rule 3 of the
Electricity (Procedure for Previous Publication) Rules, 2005, and all other powers enabling it in this
behalf, hereby proposes to incorporate certain amendments in the Himachal Pradesh Electricity
Regulatory Commission (Security Deposit) Regulations, 2005 as per the following draft
amendment regulations which are hereby published for the information of all the persons likely to
be affected thereby and notice is hereby given that the said draft amendment regulations will be
taken into consideration after the expiry of twenty one (21) days from the date of publication of this
notification in the Rajpatra, Himachal Pradesh, together with any objections or suggestions which
may, within the aforesaid period, be received in respect thereto. The text of the aforesaid draft
amendment regulations alongwith explanatory memorandum are available on the website of the
Commission i.e. http.//www.hperc.org.

The objections and suggestions in this behalf should be addressed to the Secretary,
Himachal Pradesh Electricity Regulatory Commission, Vidyut Aayog Bhawan, Block No. 37, SDA
Complex, Kasumpti, Shimla-171 009.

DRAFT REGULATIONS

1. Short title and commencement.—(1) These regulations may be called the Himachal
Pradesh Electricity Regulatory Commission (Security Deposit) (Third Amendment) Regulations,
2020.

(2) These regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Amendment of regulation 4.—In regulation 4 of the said regulations —

(i) for the sub-regulation (1), the following sub-regulation (1) shall be substituted,
namely:—

“(1) The applicant for a new electricity connection or additional load shall, as a
precondition to release of connection/additional load, deposit with the distribution
licensee initial security for the connected load (in case of connections covered
under single part tariff) and for the contract demand (in case of connections
covered under two part tariff), at the rates worked out as per regulation 5.”;

(i) for the existing sub-regulation (3), the following sub-regulation (3) shall be substituted,
namely :(—

“(3) Save as provided in sub-regulation (1) and sub-regulation (2), the consumer shall,
at all the times, also maintain with the distribution licensee an amount equivalent
to the average bill (excluding arrears but including late payment surcharge, if any)
for (n+1.35) months based on the bills raised in relation to the period of twelve
billing months (April to March) of the immediately preceding year.

Note.— 'n' means the number of months contained in the billing cycle applicable for the
applicant depending upon the area in which connection is to be released and the
tariff category.;
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(iii) in the first proviso to sub-regulation (4), for the words “Rupees ten lacs”, the words “
Rupees twenty five lacs” shall be substituted;

(iv) in sub-regulation (5), for the words “Rupees ten lacs” appearing to its first proviso, the
words “Rupees twenty five lacs” shall be substituted; and

(v) in sub-para (b) of sub-regulation (6), for the words “within the validity period, the
licensee shall recover the corresponding amount”, the following words, brackets and
figure shall be substituted, namely :—

“even till the date falling on 30th day prior to expiry of the validity period, the
distribution licensee shall immediately get the bank guarantee encashed well before
the expiry of the validity period and further in such cases, the licensee shall also
immediately review the adequacy of the security deposit as per the sub-regulation (1)
of regulation 6 and recover the amount of additional security deposit, if due,”.

3. Amendment of regulation 5.—For the existing regulation 5 of the said
regulations, the following regulation 5 shall be substituted, namely :—

“5. Initial security deposit.—(1) The distribution licensee shall recover and the applicant
shall pay the initial security deposit towards the electricity to be supplied to him, at the rates
worked out in sub-regulation (2) of this regulation for each KW of the connected load
applied for /sanctioned in case of the tariff categories covered under single part tariff and
for each kVA of contract demand applied for/sanctioned in case of tariff categories covered
under two part tariff, as per the tariff order of the Commission for the relevant year :

Provided that in case of application for additional load, the initial security deposit shall be
recovered only for such additional load or contract demand, as the case may be, and not on
the total connected load or contract demand inclusive of the additional load or contract
demand.

(2) The distribution licensee shall work out the per kW or per kVA rates of initial security
deposit in accordance with the following formula :—

Rate in Rs. per kW of connected load
or per KVA of Contract Demand = L*D*H*F*T?*(n+1.35)

Where,

'L"is 1IKW of connected load for applicant(s) falling under single part tariff; and 1IKVA of
contract demand in case of applicant(s) falling under two part tariff as per the Retail tariff
order of the Commission for the relevant year for which such rates are to be calculated;

'D' is the average number of working days in one month for the relevant tariff category, as
tabulated in the table below;

'H' is the number of hours per day for which power is used on average basis by the
consumers under respective categories and the values for the same for the respective
categories of consumers shall be taken as given in table below;

'F' is demand factor for respective categories of consumers as per the value tabulated below;
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'T' is the average tariff in Rs./kWh or Rs./ kVAh as the case may be, for the relevant
category (i.e. the schedule of tariff) in accordance with the retail tariff order of the
Commission for the relevant year for which such rates are to be calculated;

'n' is the number of months contained in the billing cycle applicable for the applicant
depending upon area in which connection is to be released and the tariff category;

Table

Category D H F
Domestic Supply (DS) 30 8 0.3
Non-Domestic Non-Commercial Supply (NDNCS) 25 12 0.4
Commercial Supply (CS) 25 12 0.4
Small Industrial Power Supply (SIP) 25 8 0.6
Medium Industrial Power Supply (MIP) 25 12 0.6
Large Industrial Power Supply (LIPS) 25 20 0.75
Irrigation and Drinking Water Pumping Supply 30 12 1
(IDWPS).
Bulk Supply (BS) 30 12 1
Street Lighting Supply (SLS) 30 10 1
Temporary Metered Supply (TMS) 30 12 1
Railway Traction 30 12 1

Provided that in case of Below Poverty Line (BPL) beneficiary, the rate of initial security
deposit shall be equal to 'one half' (or '50%") of the respective rate that would have been applicable
in normal cases;

Explanation.—For this purpose the “Below Poverty Line (BPL) beneficiary” means the
person belonging to very poor category of persons below poverty line, declared as such, by general
or special order, by Central/State Government, from time to time.”

(2) Save as provided in the 3rd proviso to this sub-regulation, the distribution licensee
shall calculate the category wise rates of security deposit in the beginning of the each financial year
and circulate the same to its field units which shall be charged from the applicants to whom
demand notices are issued on or after the first day of July of that year:

Provided that in case the issuance of tariff order for the relevant year is delayed for some
reasons, such rates shall be worked out and applied w.e.f the 16th day from the date on which the
retail tariff order is issued by the Commission:

Provided further that the rates applicable for the previous year shall continue to remain
applicable till the rates based on the tariff order of the relevant current year are worked out and
applied as per the first proviso to this sub-regulation:
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Provided further that the distribution licensee shall work out and shall circulate the same
before the 31st March, 2020 such rates for the period 1st April, 2020 to 30th June, 2021 by taking
into account the average category wise rates as per the retail tariff order for the latest year as
available on the said date.”

4.

(@)

(i)

5.

Amendment of regulation 6.—In regulation 6 of the said regulations —
for sub-regulation (1), the following sub-regulation (1) shall be substituted, namely:—

“(1) General Review.—The distribution licensee shall, on first day of July of each
year or soon thereafter, check the adequacy of the security deposit recovered by it from
the each consumer excepting those specifically exempted from payment of security
deposit in accordance with sub- regulations(1) of regulations 3 and shall ascertain, in
case of each consumer, as to whether the amount already recovered from him on
account of security deposit falls short of the amount required to be maintained in
accordance with sub-regulation (3) of regulation 4 and shall, in case of any shortfall,
issue demand notice for the additional security deposit as per sub-regulations (2) of
this regulation:

Provided that in cases falling under sub-regulation (6) of regulation 4, or when the
circumstances otherwise so warrant, the distribution licensee may carry out special
review in relation to individual consumers even more than once in a year on the basis
of average billing for 12 months immediately preceding the month in which such
additional review is made.

in clause (a) under sub-regulation (2), for the existing proviso, the following provisos
shall be substituted, namely :—

“Provided that if the shortfall is less than Rupees 500 (five hundred only) of the
existing security deposit, no demand shall be made by the licensee:

Provided further that, save as provided in the fourth proviso to this clause, the amount
of additional security deposit to be demanded in any period of three months shall not
exceed 30% of the average monthly bills raised in relation to the period of twelve
billing months (April to March) of the immediately preceding year:

Provided further that in case the demand for additional security deposit is restricted in
accordance with the preceding proviso, the demand (s) for the balance amount of
additional security deposit shall be raised at intervals of three months ensuring that the
limit as per the preceding proviso is not exceeded in any such demand notice for
additional security deposit:

Provided further that the amount of additional security deposit in case of existing
consumers appearing in the list of poor credit rated consumer (s) as per sub-regulation
(2) of regulation 9, the entire amount of additional security deposit shall be recovered
through a single demand notice and the restriction as per the preceding two provisions
shall not be applicable in that case.”

Amendment of regulation 8.—for sub-regulation (2) of regulation 8 of the said

regulations, the following sub-regulation (2) shall be substituted, namely :—

“(2) In case of permanent reduction of connected load (in case of single part tariff) and
contract demand (in case of two part tariff), the total amount of security deposit already
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recovered from that consumer shall be apportioned against the security deposit for the
balance connected load/contract demand, as the case may be, worked out at the rates of
initial security deposit as applicable for FY 2020-21 or any subsequent period
encompassing the effective date of such reduction and the balance amount of security
deposit already recovered, if any, shall be refunded to that consumer after adjusting the
outstanding dues recoverable from him:

Provided that such refund, if due, shall first be made by way of release of bank guarantee, if
any, to that extent and the refund in cash shall be made only after exhausting the said mode
involving release of bank guarantee :

Provided further that refund, if due, shall be made to the consumer within thirty days of the
effective date of reduction of connected load /contract demand:

Provided further that in case where any refund is required to be made in cash, if such refund
is delayed beyond the period of 30 days as specified above, the distribution licensee shall pay the
simple interest @12% per annum on the such amount for the numbers of days for which the same is
unduly withheld (other than bank guarantee) beyond the permitted period of 30 days.

By order of the Commission,

Sd/-
Secretary.

HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
NOTIFICATION
Shimla, the 15th February, 2020

No. HPERC-B (3)-1/2011-705-Vol-VI.—In exercise of the powers conferred by clause
(zk) of sub-section (2) of Section 181, read with sub-section (2) and (3) of Section 91 of the
Electricity Act, 2003 (36 of 2003) and all other powers enabling it in this behalf, the
Himachal Pradesh Electricity Regulatory Commission, after previous publication, hereby makes
the following regulations, namely:—

REGULATIONS

1. Short title and commencement.—(1) These Regulations may be called the
Himachal Pradesh Electricity Regulatory Commission (Terms and Conditions of Service of Staff)
(First Amendment) Regulations, 2020.

(2) These Regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Insertion in PART-II of the Schedule-Il.—In PART-II of the Schedule-II of the
Himachal Pradesh Electricity Regulatory Commission (Terms and Conditions of Service of
Staff) Regulations, 2013, after item 9, the following item at Sr. No. 9-A shall be inserted,
namely:—
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Sr. No. Name of Post Minimum Qualifications and other eligibility
conditions
“9-A. Deputy Director (Law) | By promotion from amongst the Law Officers,

who possess Degree in Law from a recognised
University with eight years regular service, including
adhoc service rendered, if any”.

By order of the Commission,
Sd/-
Secretary.

In the Court of Dr. Charanji Lal, HpAS, Marriage Officer-cum-Sub-Divisional Magistrate
Hamirpur, Himachal Pradesh

In the matter of :

1. Sh. Nishant Chauhan s/o Shri Sunil Kumar, r/o Village Hawani, P.O. Baffrin, Tehsil
& District Hamirpur (H.P.).

2. Smt. Faigosari Daimari d/o Shri Rupson Daimari, r/o Village Bhura Chuburi, P.O.
Udal Guri, Tehsil & District Udal Guri, Assam  Applicants.

Versus
General Public

Subject.— Notice for registration of Marriage.

Sh. Nishant Chauhan & Smt. Faigosari Daimari have filed an application u/s 15 of Special
Marriage Act, 1954 alongwith affidavit and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 26-01-2020 as per the Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objection personally or in writing,
before this court on or before 16-03-2020. In case no objection is received by 16-03-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 03-02-2020.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).
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In the Court of Dr. Charanji Lal, npas, Marriage Officer-cum-Sub-Divisional Magistrate
Hamirpur, Himachal Pradesh

In the matter of :

1. Sh. Abhishek Singh s/o Shri Karam Singh, r/o V.P.O. & Tehsil Barsar, District
Hamirpur (H.P.) at present residing in the house of Smt. Chanchlo Devi w/o Sh. Ranbir Singh, r/o
Village Chanwal, P.O. Janiara, Tehsil & District Hamirpur(H.P.).

2. Smt. Ritu Rani d/o Shri Rajender Singh, r/o Village, P.O. & Tehsil Gharaunda,
District Karnal, Haryana  Applicants.

Versus

General Public

Subject.— Notice for registration of Marriage.

Sh. Abhishek Singh & Smt. Ritu Rani have filed an application u/s 15 of Special Marriage
Act, 1954 alongwith affidavit and supporting documents in the court of undersigned, stating
therein that they have solemnized their marriage on 01-01-2020 as per the Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objection personally or in writing,
before this court on or before 16-03-2020. In case no objection is received by 16-03-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 04-02-2020.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HrAs, Marriage Officer-cum-Sub-Divisional Magistrate
Hamirpur, Himachal Pradesh

In the matter of :

1. Sh. Baanke Lal s/o Shri Krishan Dyal, r/o V.P.O. Ukhali, Tehsil & District Hamirpur
(H.P.).

2. Smt. Seema Devi d/o Shri Puran Chand, r/o Village Bulla Ouchha, P.O. Massal, Tehsil
& District Kangra (H.P.). " Applicants.

Versus

General Public
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Subject.— Notice for registration of Marriage.

Sh. Baanke Lal & Smt. Seema Devi have filed an application u/s 15 of Special Marriage
Act, 1954 alongwith affidavit and supporting documents in the court of undersigned, stating
therein that they have solemnized their marriage on 06-05-2019 as per the Hindu ritual and
customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objection personally or in writing,
before this court on or before 16-03-2020. In case no objection is received by 16-03-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 03-02-2020.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Dr. Charanji Lal, HpAS, Marriage Officer-cum-Sub-Divisional Magistrate
Hamirpur, Himachal Pradesh

In the matter of :

1. Sh. Vishal Dhiman s/o Shri Rakesh Kumar, r/o Village Ropa, P.O. Nalti, Tehsil &
District Hamirpur (H.P.).

2. Miss Manisha Kumari d/o Shri Joginder Kumar, r/o Village and P.O. Hatwar Har,
Tehsil Ghumarwin, District Bilaspur (H.P.). " Applicants.

Versus

General Public

Subject.— Notice of Intended Marriage.

Sh. Vishal Dhiman & Miss Manisha Kumari have filed an application u/s 5 of Special
Marriage Act, 1954 alongwith affidavit and supporting documents in the court of undersigned, in
which they have stated that they intend to solemnzed their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objection personally or in writing,
before this court on or before 17-03-2020. In case no objection is received by 17-03-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 06-02-2020.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).
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In the Court of Dr. Charanji Lal, HAS, Marriage Officer-cum-Sub-Divisional Magistrate
Hamirpur, Himachal Pradesh

In the matter of :

1. Sh. Basil Philip Kunnath s/o Shri Antony Kunnath, r/o B-4/1 Suyog, Nagar Babhola
Chulne Road, Suyog Nagar, Vasai Road West, Vasai, District Palghar, Maharashtra at present C/o
Smt. Rakesh Rani Verma, House No. 421, Ward No. 1, Anu, Tehsil & District Hamirpur (H.P.).

2. Miss Kiran Bhadana d/o Shri Attar Singh, r/o Sagar Farm Vayana, Distt. Bharatpur,
Rajasthan at present SDM Nadaun, District Hamirpur (H.P.). " Applicants.

Versus
General Public

Subject.— Notice of Intended Marriage.

Sh. Basil Philip Kunnath & Miss Kiran Bhadana have filed an application u/s 5 of Special
Marriage Act, 1954 alongwith affidavit and supporting documents in the court of undersigned, in
which they have stated that they intend to solemnzed their marriage within next three calendar
months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objection personally or in writing,
before this court on or before 11-03-2020. In case no objection is received by 11-03-2020, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 01-02-2020.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Hamirpur, Himachal Pradesh

In the matter of :
Chandan urf Chandan Kumar son of Sh. Balak Ram Bhardwaj, resident of House No. 47,
Housing Board Colony, Vikas Nagar, Hamirpur, Tehsil & District Hamirpur (H.P.)
.. Applicants.

Versus

General Public ..Respondents.

Subject.— Proclamation regarding change of name.
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Whereas Chandan urf Chandan Kumar son of Sh. Balak Ram Bhardwaj, resident of House
No. 47, Housing Board Colony, Vikas Nagar, Hamirpur, Tehsil & District Hamirpur (H.P.)
alongwith copies of Matric Certificate, Adhar Card, News paper cutting, Voter Card, Matric
Certificate, Degree Certificate, Pan Cards etc. alongwith affidavit for change of his name for
proclamation of his changed name in official gazette i.e. Chandan urf Chandan Kumar son of Sh.
Balak Ram Bhardwaj to Chandan Bhardwaj son of Sh. Balak Ram Bhardwaj.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection regarding proclamation of his changed name in official gazette i.e. Chandan urf
Chandan Kumar son of Sh. Balak Ram Bhardwaj to Chandan Bhardwaj son of Sh. Balak Ram
Bhardwaj. can file the objection personally or in writing before this court of undersigned on or
before 01-03-2020. The objection received after 01-03-2020 will not be entertained and order will
be issued for correctness of name of the applicant accordingly.

Issued today on 01-02-2020 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Hamirpur (H.P.).

9 IgTd deYldaR 9 IR We’e Jared! fgag 2ol vd dRieRN queiitan,

HJHEAT 70 : 4 /NT/20

Smt. Lhosang w/o Tsering Bhakto, r/o Forsythganj, Dharamshala Cantt., Distt. Kangra
(H.P.).

ERIk
SMH oTd

Oy —UTeiT—u3 SR 9RT 13(3) f2ATrae ucer usiiawor srfaf o, 1969.

AfeH g9 *MH ST |

Smt. Lhosang w/o Tsering Bhakto, r/o Forsythganj, Dharamshala Cantt., Distt. Kangra
(H.P.) ¥ S JAQTeld ¥ WUI—U5 Afed YHeAT aRR (HAT § & IqD /S9! ga /g3 / fuar &
S /g fald 01—07—1984 B UR=] THORI0 &FRIC H ¥ /Heg IR H Uoiigd 9 & 31
S Uolgd P M & ofey ¥ SR §9 Afed & §RT WK ST &I 1 |
AT B giEd fbar S gk afe fAl d1 SWied Tenzin Yangchen @1 S99 /9
Uoildpd fhd ST 9R Bls QRIS &1 Al 98 ST YaRTSl 8911 3T&Tald H fafidh 20—02—2020 &l
JATATH AT IHIAAT BIGIR SATHY ITUAT TARTSl UL HR Fhall © AT JAldd  quf—u=
S /g Tl ol fbd ST @R a77eer uTiRd R & SR |

3T fadTd 18—01—2020 HI TR EXIER T HIEX 3METed SR SR T 13 |

AER | FEIRT / —
PRIPBN] TUSTIETHNI,
g9, fTer sivTer, 20 vo |



10672 IoTu3, feATeeT UeeT, 18 HRAN!, 2020 /29 HTE, 1941

q JaTerd 2N Gl BAR, 79 dedleiar U4 Werd Hrsdl fgdia S,
g, fSTer sivTst, f2o 9o

et S0 : 2 /T80 /2020 ARG U : 28—02—2020
Mw : STea Rig TR g M SIaT

T — o931 SR aRT 8(4) fRHTAd U<w faare uoiiaRur SrfeifeH, 1996.

ureff i STed RiE g3 Aifed Rig @ e ueil & Sirea g, el 1id 3iee eqerd,
SIPER THCIE, vl SRl Rfal BRTeT 7 URi—ud Wd &xd gU deq fbar g b
OIfRToT @7 WSl 08—11—1995 BT UTH UAId RiRd, dedid g<RI, e wivTer (Bowo) # g8 ©
IfhT STSTFATaY Sad Ui Tor 9 3uq faare &7 U™ darad Rk, dedld saRT, RTar s
(fRodo) & rfielg # a7 3= JH R USNgd o HRamaT gl & | WiiTor oo faarg @ fafr ar
ST RATT dT8d o | 3 S A8 Bl USiipd PR & AR o Bl AFART UG BN |

3d: $9 IIATR BRI WaRIRY &I Gfad fhar Smar & f Saa uefhror s Serea R
93 Wifed R4g T omenm il o Shea R, Faril 19 3ieed SHeTd, SIHER SHCld, dgdld
gaRI, [Tl TSl (BoW0) & fadrg &l Usiipd - IR el Ffdd Bl DIs 1 Yarrsl & df 98
IRATATH AT Tl fald 28—02—2020 PT UTd:  10.00 Io1 3TSTId 8O H BIOR BIBR 31T
TARTST UL N | DIg QRIS UL 7 8 &1 GRa # IaT8 BT Uolid a3 & 3Mee uikd o fQy
ST |
M7 faHTd 05—02—2020 BT AR BXAER T AR TaTad Aled SINT fhar a7 |
AER | TIEART / —
A9 dEdldieR Ud A8d AaHTedt fgarg 2of,

g1, e ®iTeT, 20 9o |

9 3<Tad HRIDNI IUSTAGRT B, Forer wiTsr, 2o wo
qPeAT : faars dofewor | el : 24-02-2020

AT BAR YA 30 BRE llel, TMd Tel, S[HeR Fedrsl, dedila YR, el Hivsl,
20 9o a ¥ arenr gt &N S T Mg I STHER Grol, ded d91g, ot wiver, f2o "o |

ERIk
SATH ST1dT

a9 —SR GRT 8(4) & =T A8 & USHHRYT DI AFANT UG B IR |

RT3 AT HAR GF &1 B9 oled, d e, SIHER Faars], dgdiel YR, el
HITT, %oqoaﬁwg‘aﬁ%ﬁgmﬁwawa?w dqeditel gers, frem wiTsl,
80 U0 7 39 RIS H IUY—UF AlRd heHl SRR [HAT B b S0 ol i Afd—Rars &
A1 f&id 25—02—2001 BT §F © URg ASAMAT & BRI I WATGT BT USHIROT TH AR
AdRIC, fasmr @US%@WﬁEﬁH@W%lWW@ﬁT@WEﬁWW%I
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31 SIABR FHTER UF & Aegd W 3MH ST § g1 Gl $Rarg ol o fo orefiroy
P I B GO IR Il S AfdT B A1 TSl & HUDT Y&l Dl Pblg SR AT TR &
Tl I8 ITIdT AT dPhTaide 39 IMETaid H feHidh 24—02—2020 I QIUSR 2.00 91 BIOKR ATH
JUAT SORTT / VRIS U9 R Ahd @ | BIR 9 3 &) RAY § UhdRwbT HRIAR! 3\ § %

SR FRATER AT T USHdHR0T B & MY UIRd &R Y U |

3ITST f&=s 23—01—2020 BT A HIER g BWIER Aled SINT gl |

BIEN TETIETRT / —
HeId T, fgdia sl wmeyR,

o - o
[STell TSI, TeHTdel T |

¥ IFQTed PRIDN TSGR WEYR, e HiTsl, f2o Ho
AHEAT - GO ST el 11-03—2020

gd g A S IRMEN M gA S g, AR a9 rhER §¥R1, dedid AR,

Tl iTeT, 39 ueer|

CEIL]
3 ST
a9 ——H8Ta 9 AT 8RT | S §ORIT B IR UrRA—u |

SWIad ghed IR il 74 39 =rarery # yefA-um e § e for @ e s
TESil B Tl ISRT 727G HETT d HIGT [3Thell PHlell, Teviiel WRAR B FA §HIId galaw]
Sfale H IHB WE G g T HA TGal FEHU g IO Sl ©, U HEld g Al 8RN,
qENIel WBYR & IO ARG § IFD! ST G T HAL: ] AYd g SAH BT gw=Tol &1 1T
2 Sifds Terd 2| i Sad S g I B e RSB I d M HE: TGS FEH g IH
H TS HRAT IS & |

31 S UA-UF & Fed H SWIGd S g A DI GO IR AH Sl AT A
B BT IS TR 81 A1 I8 AT AT ghleldd 39 METAd H fadid 11—03—2020 BT TIUER
g 2.00 IO BIOR AT Fhal 2| SR T 3 P RATY H ThaRdl HRIAE! 3Hd H A8 SR
IR AT IIRT B AU e 3fR 91g & B |1 SOk AT VaRTST R AT 5 817 |

31TST fa=ids 31—01—2020 BT A AER 9 BWIER AlEd ST gl |

AR | FXRIRT / —
FERIS FHTRdl fgdg Siof,

o\ - o
RMEYUR, STl dIITel, TeHTdel UQRT |
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9 IeTed HRIBRI JUSIOGRI, WEYR, frar sireT, 2o ¥o

qHeH] : Sealol o fofdy Tefl : 24—02—2020

AT <41 gt 91 Riveg, Fari Ta g SR =<, d8did eqR, e sirsT, f2o bo

ERIE
SATH ST-d

A —S 9 (9 9g Uoliarul JIRFTH &1 OR gRT 13(3) gaidiidd 1969 & dsd of
JAT—UH v 9 UeiA—u |

SRIGd GHeAaT IR W o1 39 =Irerd § -3 ToiRT © i forar 2 f s
AT S7fefd &1 ST faTid 19—04—2016 T YF 379 RWST &1 & &A% 01—07—2018 P AT
IEN W BT © UR] SIS SHDT SwTol I UIId gl & Rebrs # Tol A8l g3l & | Ui+
310 gl B T fafd BT &Sl HraT =mEd & |

I: Iad URIAT-UF & Fwad H IfS MH ST AT = fHA Bl Iad o A dr umH
JoRId WMEYR & Rt H ol dRa N DIg YARISl & Al I8 ATl IT qhleldd 39 3TaTerd
#H i 24—02—2020 BT TSR 1€ 2.00 g1 BIOR 3M Fhdl & BOR 7 M @ Rofq #
UHTRBT HRIATE! 3THA H 8 SIThR MY ey uRd dx AU ST &R 918 § dls Y SoR
IT TARIST O F91™Id | 8T |

3fTST & 23—01—2020 I AR HIER 9 BWIER Aled SR 83T |

AR | FXRIRT / —
FERIS FHTEdl fgdg Siof,

[N . o
RMEYR, TSIl dIiTel, TeHTdel U |

g QT BRIGRI JUSTRGRI, ey, e TS, 20 %o

HHeHT © grarol o fafdy el © 06—-03—2020

3TN <1 gl Ao RE, Fardl 79 9 STdher 8¢, dedid eMeqR, [Telr sirer, 20 Uo

ERIk
SATH ST1dT

A —S 9 (9 9g Uollarul JIRFTH &1 OR 9RT 13(3) gaidiidd 1969 & dsd of
JAT—UH v dR A0 |

SRIGd JoHed! IR TN 3 39 <Irarerd § urei-ud oiRT 2 e forar 2 6 swa
U IRAM BT S &l 09—03—2012 Pl HETA \8c] H TAT & U] AATIAGL SHADI Saral U7
IR Yg & Rare # gof &1 g ¥ | il Sad o fIfdr @1 51 dramr argd 2 |
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T S URIFI-UF B A W AfT MW SHdT AT 3 fhl BT Sad o fafr dr um
AT N8 & RPIS # &6 HRAM IR Big YARISl 81 Al 98 ATl AT Ghlerdd 59 AqTerd H
faFT® 06—03—2020 T QISR dTG 2.00 ToT IR 3T FHhdT © | BOR 9 34 &1 RAFA H Tharwr
HRIATE! M H ofls SITHR AN AT IIRT HR AT A0 IR 918 § BIg W SOk AT TARTo
SR HRId T BN

31TST &I 22—01—2020 DT W HIER T BXIER Al SR 83T |

AR | FXARIRT / —
PRIBRT TUSIEIHNI,

o\ - o
RMEYUR, TSTell dIITel, TeHTdel UQRT |

9 IETaId dedieleR d IR Heked Fared yed Aoff vd sRieR! qreiftian),
e efeTe, ftem wiret (fRo Wo)

Jamyang Tenzin s/o Norbu r/o Tibetan Handucraft Centre Mecleodganj, P.O. Mecleodganj,
Tehsil Dharamshala, District Kangra, H.P.

Vs.

STH STl

v ——UreiT—u5 O gRT 13(3) feArae uaer usiiawor srfiif e, 1969.
e 994 3MH ST |

Jamyang Tenzin s/o Norbu r/o Tibetan Handucraft Centre Mecleodganj, P.O. Mecleodganj,
Tehsil Dharamshala, District Kangra, H.P. < 39 IrETad § IUU-ud Afed YhEHAT QAN foar
f S9® @e® Tenzin Yangkyi @ o= fafdr 11—04—2018 & UR=J THO ¥l0 Dharamshala / 9m4
UoRId H ST Uolidd 9 B o $¥ Uolidd [dhd S @ ofeyl & W | 39 AIfcd & gRT
WW@H&TW&HW@WWW%%&%W@WTemm
Yangkyi @1 570 USildhd [ ST dR Ig QaRTSl 81 Al 98 37091 YaRTol SAR 3faTerd H i
22—06—2020 BT JFATATT AT TBIATT BIOR TR UAT YARTS UL PR APl © IAAT G
YUI—TF ST Al USiiad By ST aR 3mesr uikd &R & SR |

ST fRHId 06—02—2020 BT AR EXER T HIE 3M&Terd SR STRT fobar 13 |

e | EIIETRT / —
HTIDBNT USRI,

geTTet, f57e wiTer (fRo wo) |
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g IQTAd 2 TRA I BYR, G TSR d WEe |HrEdl fgdig Sl
qexdIe s, e sirer (Ro wo)

3T AR FYF o AT g URIE I% g QN Md 9 SIHER Ahel, dedlel dorreT,
e wiTeT (R0 o) |

ERIEI

JMH ST TR Y=mdd ‘{-ICb\Tg\I

AR B qOIRAT SITABR APHha—Sd—Fa] gRT Jod BT S & & SWiad arar
T deT—uF f&ar § fb I9a fOar s guf uwre S gl g YA W0 1 9EiRY, M 9 STHER
DS, TEdld S Sifd #ed uawr H gfory 3w # Al dRd o fadle 25-03—1969
AUAT © | S° " US¥ WA §RT QA6 24—03—1976 ¥ Had ©INT fhar 1 & | a1 993
AT B @ IIA9E IS T ST g W DIs ¥l TaT 7 oW1 | 57 g7 U= 9% g7 <™F g
o N ANfRY, Md T SHER Fhel, Tedid doH T & A/ H8Td Adbs! WM, "I 8l 9 8R
e qEdle IO | 9 BT A H Gol © | oRG HeTd H qol YA Bl AP IRAM D

A IOIRAT $ddbTel BXdidRd b7 Sy |

31d: HIHTERYT BT ISIRAT TWIER ADHE—IA—TaRl gRT J(erd fHaT SIar & R
DI I SN AT YRGB AT & F W0 A 9RIRY, A 9 S[HER Ahel, e doTer B
TGN R HIg AMRT 8 oI 98 Qe 11-03—2020 ¥ USI—Uge AEHIEN B qrerd
3OT JMEY Tof HRAT FHAT &, MMURT 7 B DI FRd H #7 1 y=he B g &9 gF 0 30
RIRY, T T SIHER Fhel, TEUI doT & qRAM & A9 Y JoliRAT 3Pl SRIANRT DR

T ST |

3ITST &I 07—02—2020 BT AR AT BT HIBR T WX BRIER & AT SRI 83T |

AR | FXATEIRA / —
WEId AR fadia Son,
Sorrer, fSTerm wiTeT, 2o o |

¥ JaTerd AN A TN DR, WD FHTEd] g Ao S5, Rrer Hiver (2o wo)

sl Vijay Kumar s/o Sh. Ram Lal, r/o Village Kasba Baijnath, P.O. Baijnath, dg¥{l
dorTe, Rterr wiTer (fRo o) |

ERIE

T ST TR ST /U9 UeRIe ot —quRTeT
T~ O GRT 13(3) ST U g ToftehyoT 3Tff+ad, 1969 & S |

#fl Vijay Kumar s/o Sh. Ram Lal, r/o Village Kasba Baijnath, P.O. Baijnath, T84l
dor T, 57 wimer (R0 Wo) 9 $9 Ji|reld H URMA-UH ORI © b SHer o= fadid
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09—04—1988 Pl HETAA BT SolIY H N oI, SiIfh FHFET Uadd /TR 4add & Rere H
Gofipd 9 2 |

A 3H AICH & ARIA ¥ AIARRY & Jfaa fear oar ¢ f6 afe & afdm o
SWRIGT GO0l & IR H PIs IoR /YISl 81 AT a8 f&A1d 11—03—2020 HI ag 10.00 dof 39
IITAT H IATATT AT ThTeTd BIOR ITHR U HR Fhdl & I SWRIGT ST BT GoiThRoT
P B AR < I IRAT | SHd IWI Bl YARTST 7 GAT SIRAT |

3171 {1 03—02—2020 BT WX EXIER T HIBR AaTeld GIRT STRI 3T |

AER | FXARIRT / —
TG AR fgaa oo,

Sorrer, foterT dier, 20 9o |

g JqTed A TR TN R, WD wHredt fgara Sioft Sume, {5 sirsT (2o vo)

sfl Shambhu Ram s/o Sh. Jeevo Ram, r/o V.P.O. Baijnath, dg{Iel JorTeT, Tl BITS
(fRo wo) |

ERIk

JMH SHdT R GA1ad /U4 Gard SOl
TIfAT—UF SR GRT 13(3) ST Qd & USIHROT A, 1969 & =i |

$fl Shambhu Ram s/o Sh. Jeevo Ram, r/o V.P.O. Baijnath, dgx{iel IorTe, RTer BivTST
(B0 "o) = s9 ofcTad H URIM—ud ORI © fb I¥HI AT Maina Devi & Jg faATd
26—06—2007 I HETdl o=l § gz ofl, Sl ARId 9ardd /TR UaRd & Rate H Uoligd A
g

A 3H AICH & ARIA ¥ AIARRY & Jiaa fear oar € 6 afe f&d afdm o
SIRIHT USHPRO & IR H P IoR /UARIST 8l Al g8 Qi 13—03—2020 BT Jas 10.00 q9f
RIATAT ¥ ETATT AT IHIATT BIOR JATHR UL B FDHel © FAAT IWIK o Ud Jg Bl
USIIROT R & JMMQe & fod SIRAT | I IR Dl TaRTSl 1 AT SIRAT |

31TST &I 03—02—2020 BT WX FXIER g HIBR JaTeld GIRT NI §aTT |

AR | FXRIRT / —
WERIS aHEd! fadg siofl,

ST, e BT, 20 Yo |
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9 JaTerd AN T TN DR, WG FHEd] g Ao 9, e Siver (2o wo)

$fFeT Jhako Devi w/o Sh. Sajan lal, r/o V.P.O. Mandher d&¥iiet o1, f57elm &iRTeT (RO
90) |

o

M ST R Garad /M9 g HUSe

TIfAT—UF SR RT 13(3) ST Qd & USIHROT A, 1969 & =i |

sl Jhako Devi w/o Sh. Sajan lal, r/o V.P.O. Mandher T8l doHm), Tl HITST
(;Fo wo) &1 39 oE@Iad ¥ URM-UYF ORI 8 & IHPH dSH! Sunaina &1 S faid
22—03—2013 DI HEId AUSE H B3N T, Silfh WA UamId /R 9ardd & Rare # usiiga o
=

A 39 ANMCH & Aegd W AIERIRY &I gfad fear oirar g 6 At faf afea &
SURIHT USHPRO & IR H Bl IoR /URISl 8l Al g8 Qi 13—03—2013 BT Jas 10.00 qof

AT 8 STITIdT AT dhTofd BIOIR IMThY U B Ahdl & TUAT SRR oI BT UoiTh 0l

PRA D IAQY < QY IR | Iqb IURI DIg TARTS 7 AT SR |

31Tt faie 03—02—2020 BT WX EXIER T HIBR IHaTeld GIRT STRI 3T |

AER | FXRIRT / —
TR HTEdT fgaa of,

Sorrer, fterT wirer, 20 9o |

§ JaTeld AN T TN DR, WG FHEd] g Aol S5, Rrer Siver (2o wo)

$fFell Bhavna Devi w/o Sh. Mangat Ram, r/o V.P.O. Rajot, T&¥iIa aoret, RTelm wivrs
(fRo wo) |

ERIE

M ST R 9arad /U4 Gard ISie
A3 SR 9RT 13(3) ST Ud ] USHBRUT AT, 1969 & =7id |

$f¥el Bhavna Devi w/o Sh. Mangat Ram, r/o V.P.O. Rajot, T&dId doi=1e], fTell wivTsT
(fRo do) &1 = 3rQTeld # URA-YF ORI & & S¥&! A Murtu Devi @ 9] faTiah
15—07—1995 T AETd oile # g% oY, Sifdh Uamad /R Uard & Rers o uofigd 7 2|

A A AICH & WA ¥ AIARIRY & gfaa fear orar € fo afe fo=h afdm o
SURIT USlIRUT & IR H DIs ok /TRTSl 81 Al 98 &I 12—03—2020 BT FIg 10.00 IoI 9




ST, feATael UQel, 18 HRAx!, 2020 /29 HTE, 1941 10679

AT H SETAdT AT IHIAa BN AMHR UL B FHal © AT IWRIG o Ud Jg Bl
USIIROT R & Qe & fad SRAT | S IURT Dl YaRTSl 1 AT SIRAT |

31TST &I 03—02—2020 BT WX BXIER g HIBR JaTeld GIRT SIRI §aTT |

e | IR / —
TERId aHedl fadrg srofl,

o, 7T BT, 20 Yo |

g IgTed 8 TRA I BYR, e el fgarg S S, e sirst (fRo o)

sl Sourav s/o Sh. Vinod Kumar, r/o V.P.O. Nagehar, dgdlal doie, RSTell STl

(fRo wo) |

ERIEI

MM ST TR 9a™9d /I A sfsar

IIfAT—U3 SR IRT 13(3) ST Ud & USHRUT AIH, 1969 & =i |

sl Sourav s/o Sh. Vinod Kumar, r/o V.P.O. Nagehar, dgdldl doie, RTell HITSl
(f2o bo) =1 = araTeld H URF—ud ORI & fdh IHBT 51 &b 15—09—2000 Pl HETA TIES
H B3I o, Sifh AR Y= / TR Uarad & Rebre H Uoiigd 4 2 |

A 39 AMCH & Aegd W AINRIRY B gfad fear oirar € 6 afe el afea &
SWIFT STl & IR H Pls Sk /YRSl 81 Al 98 fQ1d 09—03—2020 HI FIg 10.00 qo1 4

AT 8 STITIdT AT dhTofd= BIOIR 3B U B Fhdl & TIAT SURIGKT oI BT UoiIhr0l

P B AR < QT TRAT | Iqb IWRIRT By YARTST o GAT STRATT |

3151 f&Tep 03—02—2020 BT HY BXIER T HIER 37aTeld §IRT SN G |

AR | FATEIRT / —
WEId AR fadig SIon,
Sorrer, fSTerT wiTeT, 2o o |

T IQTT 3N 3RS FAR, PRIBN TUSIUBNI TG G TSUICIER, AGAR
fSrem wivTel, f2o Yo

fhed 1 g%l |

£ FeRAA IO YA & gard Rig om, AR "8t g8d 9 S[PER SRT agdic]
JorTer, f7elr wiTsT (fR0 Wo) TRt |

JMH ST gt |
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s F=RE RO YA 2 o R [on, MRl 98Td fdd 9 SIdER ORI dsdiel
o, Rt @i (R0 Wo) < 39 drfed /=ared § yei-—ux Ue fear g f WX far @
qH IR BIS, U Hrs, dlek dre ¥ 4 [ad [{g 00 IS ¢ e AEl §| Ry o
3Nf¥eRg A8 ©H H 3Adlel dRd AR W_T M JAl I8 Gof © Silfd Tod &of © | 3fdad YT
M IORE AfeRg HeTd B H Hel AW YAl I 9% # Tofd RiE 0m gF Sier M gS
FRATT =TT 2 |

31Q: 3ITH ST Bl $H RISIUH SeABR /AT GGl & Aegd § Jfad fbar §rdn & b 4
IR Ife AT BT BIS SOR T TARTST 8T dT a8 feid 13—03—2020 DI SR I JaTaAd §
3ATATT AT THTAT BIVR BIHR YT U&T @ Adhd & IR—TIMOR &I A H Thavhl HRIATE]

IS H ATS ST |

31TST fa=ies 08—01—2020 Bl BAR BXER d HIBR ATl A SIRI GaHT |

AR | FXRIRT / —
PRIBRT TUSIEIBNI,

afear, 7T BiTsT, 20 9o |

9 IETAd PRGN TUSIGRI Vd AR-Id devleeR, AfedR, Niar wirsT
(fRo o)

£ SR T g3 Al g@ M, Farl 981 gev, SieER RS, Su—dsdld dfedn,

Tl wiTeT, fedrae uawr ool |

M ST gt

TIfAT—UF SR GRT 13(3) ST Qd & USIHROT AT, 1969 & A=< |

2N SHTEIRT =< g3 & g@ ¥E, Faril 78 g1, SR RS, Su—dedld Afear,
RTetT BiTeT, fBATad U 3 59 SR /<Iared § eiA—u3 U9 fhar © fb #=1 o feqis
03—04—1954 BT ITH UARIT 7, SU—dedlel QIR H T3l ¥ | U=y MY I T U=rId
P RPre H USHPRUT & AT ST Wbl & | f9a! gfie 8 W bR b1 9
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31TST &I 23—01—2020 BT X FXIER g HIBR JaTeld GIRT SIRI §aTT |

AER | FEIRT / —
HRIBNI UGN Yrq Aol Ud dedidian,

=R, fS7elt deef. (fBo 9o) |
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9 3I<Terd FEd FaTEdT fgdig 9h, IR, foterr geel (fRo Wo)

S Sreper <dl g1 & g IMETe Ul 30 dell [, Ta JET, SidheR Rl dedier
IR, fTelT dee] (fBo Wo) Tt |

CEIk
STH STl

I3 SR GRT 13(3) ST USiiaxoT AT, 1969

ST ARpaell <dl 9 JFTERIER] Bl faTed H URiA-U= 79 I sfohal 39 AR 9
TOIRT & b SAP! o1 Al 01—06—1979 &1 2| Sl fh I amgd 1 & Sif¥eld ¥ <of 7 @
IR R T HRAT =8l © |

59 R H HaEERe B giEd R Sar § f sl wgder <dr o o faf
01—06—1979 IUTH U=mTId T & 30l H Tof b ¥ IfQ B BT HIg MURT 81 a1 98 &A1H
06—03—2020 T IAATCII AT TbTAdT AQTAd Boll H MBI U 3MURT GOl BN | dT& [oIRe
ARG A M UBR BT TaRIST 999 9 8N A7 UHaRBT BRiaTe! 3 § olg Sfih) o+ fafer
P TraTol BR D IS URT by e |

35T &I 06—02—2020 DI ¥R BXIER g HIBR 37aTeld Afed ST §aTT |

SR | FXARIRT / —

g, 7T Feef (2o Wo) |

§ ITQTAd PPN SUSIRGRI, TR, frem Foeg (B0 Jo)

s SraT RAE g3 8 o I, FaRi Ta 959, SHeR TRER, dedid awiR, [5ell deel
(B0 wo) g sl =mel <&l g 3 So M, Faril Ta dgrs, SheR g dgdiled doc], [orell
goef, 20 W0 .. ITIRTOT |

ERIE]

STH ST dAT

giT—ua e uew faare IRRGIHR0r i H, 2004 oRT 4(2) & dga wefiTor |
aaﬁwﬁﬁmﬁmﬁ—wwmmwmﬁw%ﬁs grefferor 51 fe=ie
05—09—2016 I 37U WAl BAT RaTSl Job G PIF & MUA H B ol o | Sllfh Tl d IH
TR TEER, dEdld 9, 7ol doel @ Siferd H ol T dRar 9@ € iR 319 I I
ST BT 75T T Uarad TEIER & 6ol § a1 ar8d @ |

S W H AR BT GHd fBar Sren & b wreiirer s sren Rig gF i aar M
ST WTef, <l gE SN S X DY IS BT RIS TH TR TER b e H qol hed

Bl aI 98 feid 06—03—2020 dd AT AT Thlold= TeTold ol
PN | qE T[oRA dRE fHA W UBR BT YaRIST ARG T BRI
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UHIRGT HRIAE! A H o STdhR BArde Uew faare IRREIHRor rfaf e, 2004 ORT 4(2) &
TEd oMl & fAfr 05—-09—2016 F7=TST HRA & IS GIRA fhy ST |

31TST &1 06—02—2020 DI WX BXIER g HIBR ITaTeld AfSd SINI §aTT |

AER | EIIETRT / —
HRIBRT TUSTEIDNI,
g1, 7T gee] (o Wo) |

g IQTAd PRIBN SUSIHBNI, IR, fre geef (Bo vo)
frer gaear—Tora Rers § T/ gt a1 a |

N wWH A g3 A AR T, AR T weEel], WISl MM, SThER gHM, dsdid
IR, T Foel, 20 Yo 7 999 TUI—Ud §9 B /- § W3 59 e 9
TR 2 5 umeft &1 AW ora Rears & W o forar @1 @ S &6 o & srafes wrelff &1 w4
WM AT © Sl [ FEl & 30 §OK A A18dl & |

39 R H 3IAER §RT Wa9ERY & giod fhar Srar g & afs fow afdd o1 ureff
BT 9 o RPBre § WM AT B SHE TH oATd HR- gR PHIs Uiy 8 a a8 fadAi®
06—03—2020 T IR T Tebleicll AaTeld Bl H JATHR U ATART GO B | TRIG POl B
g el Y PR BT TaRIST AT T BT A7 UHaR®l Hridlel 3TFd H o8 STh? el &
Jmeer giiRd fhu S |

3ITST f&=Te 13—01—2020 BT AR BHIER T BRI HIER ATl §RT ST §aTT |

ATER | EIETRT / —
HTIIBRNT TUSIBNT,

goIR, fSTel deel (Bo o) |

g IfTeld PRGN JUSIODHRI, IR, Nier feeg (fBo Yo)
Y M ATl dig 3 &7 eATg CEIb] 3 ST

fheH HHEAT TG RebTe H M GO B dR |

s M A dreE gF A I W, FEril T W99, B daiee! ddeyR, dedid
R, T Foel, 20 Yo 7 999 ¥UY—UF 36 HHAed /<R § WA-U3 39 e 9
TOIRT & o greft 1 =11 Jora RS # 3@ ofel foranr 11 8 St {6 Tard 7 Siaf uredi &1 =M
M ATl die[ 8 S {6 |81 § 39 GO dRarl arsdl & |

9 9 H 3IAER §RT FaHRY B Gd fhar omar & & afs fed afda a1 i
BT AH oRd RPBTe # IH T BT S8 IH Tl Al dR" R Phlg Uy & df a8 faid
06—03—2020 TP IRATAT T FebIeTcT aTeAd Bl H JATHR U ATART GOl B | TRRY oIk B
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g el Y PR BT TARIST AT T BT A7 UHaR®l Hridle! 3TFd H g SThR el &
ey aiRd foby o |

3ITST T 06—02—2020 BT A BHIER T PHRATCHI HIBR AGTAd §RT SIRT T3 |

AER | FRIRT / —
BRIBRT TUSTIEIDNI,

g1, fSTetl deel (o o) |

9 I7aTeld HeId FHrEdl fadid #h, TR, foter gee (fRo vo)

(o o) et |
EEIT]

3 STaT
I3 SR GRT 13(3) ST USiiaxoT T, 1969

A T TG T MR BT 3eSTeid H UfH-ua 99 & sfenar 59 e 9
TOIRT & b SAD! o1 Il 15-06—1949 &I & | Sl fb U g=mgd Aews & e § & o
2 3R R g5 HRarT a8 2 |

59 G H GAEERY ® giad e o 7 fFosiEd S oodt @ o= faf
15—06—1949 UTH TATIT AATSTUST & IMfAeid H Tol o)+ H Ife fHAl BT B AMIRT & o I8
faTT® 06—03—2020 TPh IJATATT AT THTATT IQTAT 8Ol H MBI U IMURT T HY | 91
TR IR BT W GHR BT YARTSl AFG 9 BRI TAT YhaRWl BrIdrel A H iy SllhR. oI A
fafr & g=aTo1 BRA B ey IR fhy SITeT |

31Tl faieh 06—02—2020 BT WX BKIER T HIER AaTeid Al ST g3l |

AR | SATEIRT / —
TErIS FarEdt fadra Sioft,
FIR, fS1eT deel (B0 o) |

In the Court of Sh. Krishan Kumar HAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Theog, District Shimla, H. P.
In the matter of :

1. Mr. Raman Kant s/o Sh. Balak Ram, r/o Village & P.O. Theog, Tehsil Theog, District
Shimla, H. P.

2. Miss Neelam Kumari d/o Sh. Rai Singh, r/o Village & P.O. Tiamal, Tehsil Dada Sibba,
District Kangra, H. P. .. Applicant.
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Versus

The General Public .. Respondent.

Proclamation for the registration of Marriage under section 15 of the Special Marriage
Act, 1954.

Mr. Raman Kant s/o Sh. Balak Ram and Miss Neelam Kumari d/o Sh. Rai Singh have filed
an application alongwith affidavits before the court of undersigned under section 15 of Special
Marriage Act, 1954 that they have solemnized their marriage on 02-02-2010 and they are living as
husband and wife since then, hence their marriage is to be registered under Special Marriage Act,
1954 under section 15.

Therefore, by this proclamation, the general public is hereby informed through this notice
that any person who has any objection regarding this marriage can file the objection personally or
in writing before within 30 days from the date of publication of this notice after that no objection
will be entertained and marriage will be registered accordingly.

Given under my hand and seal of the court on this 29th day of January, 2020.

Seal. KRISHAN KUMAR Has,
Marriage Officer-cum-Sub-Divisional Magistrate,
Theog, District Shimla, H.P.

9 3eTad A 7Ry < YA, ARE—dsdldeR U4 PrRIGR SUSIRGRI, Uole,
rem AR, fRarae wew

s U9 R4 g3 o <31 YW, MOl @e1 dicadl, e SiHie, dedld Uwels, e
RIAR, fedree uew |

ERIE

SIEESE

TR ——OR IRT 13(3) ST Td Jg GolRoT SAIH, 1969.

s vq R4 g3 o <1 YW, Al @ea1 diedl, SIdHeR SHie, dedld ywels, el
RRAR, fedrere uaer 1 $9 o|rad H URM—US 7Y YUS-—Ud [OIRI © [P SAD! A Sl
Aerfl < gt S a1 XM Bl 5g AT 05—08—1992 B §g & ISTAPT S=I6T U™ G-I el
ST, dedid ueere, [Tel RIAR H &< 81 83l & |

3d: §9 3¥ASR ERT M 9 WM &I Jfad fear oirar g & afe f6efl &1 Saa ™ &
fafr dad Rere § T &R IR P YOl & Al 98 [y 07—03—2020 &1 a1 3HA qd
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ST H BIOR BIhY YT TRl U B Ahdl & IIAT AHId Afd, ITH Tod bl S
9| g fafr e B IR MY SN R AT SR |

3151 &I 29—01—2020 DI AR BXIER T HIBR U SIRI Bafl |

AR | FXRIRT / —
PRIBR] TUSIHNT UG A9 TEHIER
geBTe, ften RIRER (Ro 90) |

§ 3rETord 2 ERTATA f2FRTe, dedleleR Ud BRIGR] GUSIitihRI, TBIT,
e e, fRarae e

(N o

) roTer &< gA w@o 2 RE M, Faril M el aedid geere, Nar RRAR, BErEe
e

ERIk

SATH STdT

TR ——SR IRT 13(3) S Td J& USHHROT STEIH, 19609,

) ToTer &< A W90 0 RE @, Fardl um @), STeER WRiEl, dedld U, el
R, RA=d Uew 9 Udh UrRM-uF "9 w0g-—uF e IRVRER 1d g i iy
e B 9 IR W UG bt of {6 Il Ar St sl faem <dl gl s RER™ @
<8I f&A1® 10—08—1987 BI B bl oI | FSTa] HF BT USHHRYT UTH UARIT H &6l 8l dHRardl
ST AP © TAT R HAT AT fF ] FY BT USHHROT YT UARI H ol PRAMIT S I
fAT-u7 RTe IR R I9 IR dI AN Brjare] 2 Ua faar g |

31d: §9 SYASR RT3 9 W™ &l Gfaa fhar Smar 2 & afe & o1 I gaer o
qG BT S5Io Yardd Rt A-M81 § Tol B 9N Pl YavISl & al ffdr 07—03—2020 &1 AT
SN U4 AQTed H IR BIHR 30T Yool U X AdhdT @ Ul Afed U™ uarad &l
THfd Sad A9 g A g5 HRA IR S O #R AU SR |

3151 &I 29—01—2020 DI AR BXIER T HIBR U SIRI Bl |

AER | FRIRT / —
PRIBR] TUSITHNT UG A9 TEHIIER

qeTs, e RRAR (o Wo) |

9 Irgrard & 7R o YW, TRE—dgNIeeR Ud HRIGN! TUSIRPN], BT,
e e, feararer e

s ARV v fawar g & A 1, Marll SR, SeER 99 9@, dgdrd
gegTe, o RRAR, fRHrEe uewr |
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SIERYE

TR ——SR IRT 13(3) ST Td J& USHHROT 37IH, 19609,

$ ARIICT v favarE gF 80 A 91, FErll SRR, SeER d9l g, dedid
yeeTe, oo RIRER, Bamed o 9 Qe d UiF—ud 79 AU—Ud ORI & 6 Iqd gF
£ gATHR fIear g3 AR o favary &1 S AT 30—12—2006 BT B3 2 fS_IdT gsTol U™
AT 9 S¥dlell, deNilel Ueele | &l ol gofl o |

3d: 39 SYISR ERT 3 d W &I rod fhar e & 6 afe {6t & Sad a1 a1
fafr demaa ifeRg % &S R I B TaRTS 81 Al 98 e 16—03—2020 T AT $99 Jd
JETAT H BIOR BIHR TTAT UaRTST U B AhdT & IUAT AT Afd, ITH oad dl Sad
9 g Ay T B IR IS SR HR AT SR |

3171 fie 07—02—2020 BT THR BXIER G HIEX W SIRI §aAT |

AR | FATEIRT / —
PRIBR! TUSIHNI, Td T-Id dedIcIgR
geBTe, fNten RIRAR (Ro 90) |

9 IgTad ) FBY &7 YW, TRE—deIeeR Ud RGN TUSIRPN], BT,
Rrem AR, fRarae wew

A grdd) <) g 2 Siad M, ) e, SreTR oM @l W), dedld U=ele,
e RER, fRarre ueor |

ERIk

SATH STdT

TREITR.——OR IR 13(3) ST Td Jg GolipRoT SAIH, 1969.

orer RER, fRAMEe Ul < 39 Ji|reld 3 U3 99 qug—97 ORI § & IqD Hdrol
2 faR=s 18 g3 dofa g &1 9 AT 06—4—2001 P g3 & FTIbT S=ToT U9 g
TRIET, TENId UeeTe § Gof el gl ¢ |

3 S SYAER ERT M 9 @ & qrad fhar wirar 2 f6 afe foft &1 sad -
fafer uarad aifekg H TS @) 9N HIs YISl 81 Al 98 QA% 16—03—2020 &1 AT SHA U4
STl | BIOR BT 3MYAT UaRTST U R bl & I qHfRId Afed, I Gardd &l S
T T fafYr 7 BT IR IS O HR AT SR |

31TST &I 07—02—2020 DT AR BXIER T HIBX AaTerd I SN 3T |

AER | FRIRT / —
HRIBNI TUSIIBRNI Td A9 dedldeR

qeTs, e RRAR (o Wo) |
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9 3eTad A 7Ry < YA, TRe—dsdideR U4 PRIGR! SUSIRGRI, Uoie,
rem RER, fRarae wew

s T I= gF & wforn I, Marll 99 99R ER781, SIHeR 18], dgdid Ueels,
e RiER, fEmree e

ERIE

AT oI d

TR ——SR IRT 13(3) S Td J& USHHROT 3TIH, 19609,

SN TATA T Y N Sferar M, Faril #9 qoiR ER1E1, S[HER WR1E], dedld UweIE,
orer RER, fRAMEe Ul < 39 3i|reld 3 U3 99 ug—97 ORI § & Iqd Hdrol
£ UM TS gF BO XM B g AT 24—07—1975 BT gz © T S=IGT UM UARIG WRIE,
dedlel U=8Iq H qof el 8ol 7 |

3d: 39 SYIBR ERT 3 d W &I rod fhar e & f afe fdr & Sad a1 a1
fafr demaa ifeRg % &S &R N B ToRTSl 81 Al 98 3l 16—03—2020 BT AT S99 Td
JETAd H BIOR BIHR TTAT UaRTST U B Ahdl & IUAT AT Afd, ITH oId I Sad
T g fafr a9 BT R3Sy SIRT &) AU ST |

31TST f&HId 07—02—2020 PT BAR BRIER T HIBR AT I SN 83T |

AR | FATEIRT / —
PRIBRI TUSIBHNI, Td T-Id dedIcIaR
geBTe, ften RIRER (Ro 90) |

9 QAT PRGN IUSIRIGNI, giger ey, forar RRAR (fRo Jo)

s g FAR gF &1 HRART, Faril IR, Jedrd ider |ifgd, e AR (Bo vo)
AT |

ERIE
SATH oI d BCIGEIE

I HHEAT—UTAT—UF SR GRT 13(3) ST T4 Jg USIhROT ST, 1969.

5 Rra FAR g3 &A1 dRar), Faril 9iRd, dedie uiger gy, e RRAR (fBo o)
TP IS WA dRd (e a1 & & ardesd fbel SRl | 3o a1 dRaRT &1 3
fafer 26—02—2018 &1 a9 MURT @ & ex AR U9 Ta—Id & <o el HxdT Urr g |
X GR 3MdSd §RT U & Bl W1 U fhar 11 & q1 g9 G H |l el & wu-uH
A e o 37U UIAI-UF ® 1 el By € | Maed 7 UM GErad iR H 370 fOdr @l
g fafor 26—02—2018 ®I & HRT BT TR 2 2|

A 39 3IABR NI MM a1 & gfaa fear srar 2 fo afe o= f afaq o
PRART DI Jg A U™ vargd iR+, dediel uidel Aifgd H &6 &R R PIg Yaxrel 8l df
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g8 AT 03—03—2020 P AT $HY Y4 TAR AT H BIOR BIbx foIRad ierar HiRge QarTel
T IR AHAl 2| S FREd Oy & a8 I8 W voRie w9 T8 80 SR |Hs SR b
T IRANT & g I o F=faa am o § T e IR 5 @ Bl ToRe T8 2
T FRIATAR Jg Al USTaRoT & MTaer ST R Q) SIRIAT |

371 {1 03—02—2020 BT EAR EXIER G HIEX W SIRI §aAT |

AER | FXRIRT / —
PRIBRT TUSIEIBNI,
giger Afed, Rer RRAR, 2o 9o |

9 ST PRGN IUSIGRY, Tiger e, e RRAR (Ro wo)

5 gxAred g g3 & IR[ 8 dae, Fard are |o 7, 99 dI6R Uide], Jedrd uider

arfes, Rrer RAR (fRo wo) - qTa |
CRlk]
3 STl ~ gfcrard |

IAT GHEAL—UTAT—UH SR GRT 13(3) S0 UG Hog USHDHROT 3MEIH, 19609.

3 gxAe RME 93 31 AR[ R4E ®ad, Fardl 91€ [0 7, 49 99/R Uiae], dediel uider
A1fgd, e RRAR (o Wo0) =1 Uah ureii—ud Uqd dxa faed & & & smdes i drof
AU ERHET g & 9 At 01—07—1972 &1 S=s1o1 fRITRA 3rafy & arex IwIf=ad M. C.
Paonta Sahib H TS & AT YR 2| 9 IR AMSH NI U &9 gl 1 4T foar 1 7
TAT T TR H QT A8l B IUA—UF Wl e o (U YRIFI-UF b AT G| B B |
3M9&® o M. C. Paonta Sahib H 101 5 fifSr 01—07—1972 BT &S B BT SR fHAT T |

3 39 3¥ABR NI M a1 & gfad fear oar 8 fe afe = afaa o
e g @ S fafsr M. C. Paonta Sahib, d&iIel UiaeT ATfed H G0l &R R Plg Aol
B A 98 AT 03—03—2020 &7 AT §HY Jd BN IRITGA H BIGR BIx foRad sferar AiRkas®
TARTST U R Fhal = | Sad [A¥ad f[fSr @ a1 o1 W) taRst /=g 781 8197 3R A9 SR
fr Sad e Rig @ o1 fafr M. C. Paonta Sahib & &oi ®R° dR B B BIS TRl T8l
2 TT FRIAGER uHl S0 A USiiaxor & ofreer SINT &” & SR |

31TS fa=ies 03—02—2020 PI BAR BXIER d HIBR AqTeld A SIRI GaT |

AER | FRIRT / —
PRIBR] TUSTIBT,
giger Aifed, e RRAR, 20 9o |
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g 3raTerd S JATHT M 70, FEhd |HIEdT Yo $iofl, Yu[dlell Rerd HiSTE,

frem RRER (o wo)
9t <o : 03 /2019 TR ASTRAIT : 18—02—2019 TG U : 28—02—2020
AT : A8 T Rk IR g enfe

TRART THUH g19d QT WalAl TH96R 24 /28 o 38, fbar 52, A<l 185—05 &€, Al 7—61
U9 91T |G T Ui <rell, dgdd AN, e RAR ([Rovo) |

A SURIGT o AGTAAd 8Ol § GREATK dbdE dad WAl WAl TR 24 /28 T 38,
fhdT 52, TGTal 185—05 dTHT, AT 7—61 UH dThI HIGN =il Ufd Clell, dedral Aex, foref
R (fRodo) # ToT & fored |dsll /sl |a il ois g, Al woram, Jedie
RIS, oregdl <dl Uil w@o 21 fRra v, Fardt 9o, Jediel jorTe, wdg=ar el gar (¥4,
Rt Hirers, dedidl Xuydroll, Jdr <dl ueil GRe1, Fari ST, deiid o, gy T St
g3 yam R, Fardl erell, dedia dlew), diar <dl g3 SIRRT g el gl ™o 57 Sifke,
el qeell, dedia Alewr, Wi gEl |@Er /M, Fart gedll, dew, e RRAR, 2o "o
ATABT Bl ITETd Bl A IR—IR T ORI &x W 1 arfied =121 81 <81 2| f9y erererd
BT Bl GRT JHI &1 bl & b Ie AR TXidb A Il RIS Sl F87g 81 ¢ |

3d: $9 ITGTel SR & ARIH W ANR ATAG™ &l Jrad fhar omar & 6 iR a8
AHEAT THUH H DI IoR Y9 TaRT UG ST @18 o 98 faid 28—02—2020 &1 UT: 10.00

IOl BRI ST H BIOR 3MHR AT T qhleddd URAl HEAT PR Fhd & | 918 ol
fATE BIg IOR BIEe ARG T BN TAT FRAATIER YhaRbl HRIATe! Hd H ATg Sl |

3T fadTd 29—01—2020 BT AR BWIER 9 AlER ETed | SN fHar 13m |

AR |
JITHT 9 =,
AEIS FHTEdT werd Siofl,
TSl Rerd drerg, fer RIRER, f20 Ho |

|HE 0 YOIY HAR, WS |ATEd! g aif, T8 qarg, forear R (2o o)
q e :
s e RiE gF #N U Rie, Faril Reel <ars, dsdiar garg, forer RAR (fBovo)

ERIR
S oTd

rAT—u3 g%l AT |

s Tl Rig g7 50 wu Rig, farh forael sars, aediia <erg, frer R (Rovo) =
39 QT H U AMeT—95 URId (Ha1 & & urefl &1 7 ora aifiera Ao Sl feam #
e ¥, AlG faRAT Tares # T=oHl g Tol & O Tad © oidid Uil &1 79 J&i {8 2|
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et gfte gg weil ¥ o/ Jded & Ay URAR Adhel, IRE BIS JUAT Bfehdl AN Hel™
frar g R SoRT Tg Iord JAfeRd Aol Ss! feadr iR Al fiRFel ga1s # U= M
el g &S] PHRAMT =T8T & |

31 3 AICH gRT AARA SFdT I oA SaTS &% 3 9 @ &l fad fhar Sfrar @
5 af foslt &1 Saad 9 3 gERT IO AfeRd H o A IR BIE SoR AT YRS 8 al
g8 f3Ald 28—02—2020 P IJFATATT AT IHIATA BIOR BB AUAT TARTS U PR Fhell & |
IS UTA P IoR 9 YRSl A G ST AR FRAMEAR U935 &1 MUerT &R f&ar

ST |

M feTh 28—01—2020 BT TR RN T BRI AN gRT oI {har T |

HIev | RTOIeT FAR,
WERS |ATEA! fgaid o,

dedrd Targ, forer RIRAER, 8o 9o |

AT 4 IO HAR, FEIS FHEd! [gdd 97, dedie qarg, foren RER (Ro o)
g qHEAT :
s B R 43 &7 <o, MOl gRan, dgdid garg, foter RiRAR (Rovo)

ERIk
S STd

YrfT—ua vl A |

s BT Rig g3 3 ¢, Fardt aRer, dediat sarg, foten AR (fRovo) =1 59 s1arera #
3MIE—T5 WA fhar & 6 ureff &1 w9 <rora sifera wia W H €RT g9 8 S Td ©
Safd wreft &1 AW ER1 Rig & | et gitc 3g it 7 U omdeT & |1y uRaR Adhd el
far & R ureft @1 w9 €R1 RiE << 2

3 39 AINCH RT AAK ST UTH GRAT, ITH Y= HICTE 8% 3H 9 W Dl Gerd
frar Sirar 2 o5 afe {1 Saa I B gORIT ISR AfeRg H &6 BRI IR Blg SR AT
UaRIST 81 d 98 fedid 28—02—2020 &1 3ATIdT AT Tbleld BIOR BIBR YT TARTS U BN
AHdT 8| IS UL DI SOR d YRS A AT SIQ 3R MR wrefq—u3 &1 fAuert
P fear QT |

o1 fedip 28—01—2020 BT BN BEER T BT HABY gRT SINT fhar a7 |

HIev | RSNECTINS
WEIS FHTEd! fgad ai,

dedrd Targ, forer RIRAER, 80 9o |
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AT 2 {6 AR ¥, TEHITeR U9 SrIaN SUSIRSGRI, &,
e &1 (2o Wo)

QAT H&AT © / Teh. Una/M. Reg./2020

2 R FAR g 20 BIRRIR R4, aRi Sodi <en, dediel @ fSrerr &1 (o vo)

T
3 ST
TTaT I GRT 8(4) faarg dsfiaor rferfr, 1996.
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CHANGE OF NAME

I, Sanjay Kumar s/o Anirudh Sharma, Village Thaliyal Uparli, Ward No. 05, P.O. Naura,
Tehsil Dheera, District Kangra (H.P.) declare that in my EPF account my name is Sanjay Sharma
and in my HDFC Bank Account Branch Delhi, Sanjay Kumar Sharma is wrongly entered. The

correct name is Sanjay Kumar. All concern note.

SANJAY KUMAR,

s/o Anirudh Sharma, Village Thaliyal Uparli,
Ward No. 05, P.O. Naura, Tehsil Dheera,
District Kangra (H.P.).
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